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Mr, Speaker: If the hon. Minister is
not present then‘, of course, some of
hig deputies can do that. But when
he himself is present, he ought to
move it.

Shri Hari Vishnu Kamath (Hoshan-
gabad): I submit with all respect that
you have warned the hon. Ministers
in the past about this matter but they
are still persisting in this behaviour;
I do not kmow why.

Shri U. M. Trivedi (Mandsaur): I
think, Shri Swaran Singh is not all
right.

Mr. Speaker: We will deem it to
have been moved by the hon. Minis-
ter himself.

Shri Ranga (Chittoor): Is there any
request from the hon, Minister?

Mr. Speaker; If I am directing that,
it ig all right.

Shri Hari Vishnu Kamath: It is anti-
cipating your permission.

Mr. Speaker: There cannot be any
permission by the hon. Minister, who
is present, to his deputy.

The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain
further sums frcm and out of the
Consolidated Fung of India for the
service of the financial year 1962-
63 for the purposes of Railways.”

The motion was adopted.

Shri Swaran Singh: Sir, I introduce}
the Bill.

12.20 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION

Mr, Speaker: The House will now.

take up General Discussion on the
Budget ‘(Railways; for 1963-64.
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Dr. Ranen Sen (Calcutta East): Sir,
1 rise to oppose the Railway Budget
presented by the hon. Railway Minis«
ster.

Shri U. M. Trivedi (Mandsaur): Op-
pose the Railway Budget?

Dr. Ranen Sen: My opposition to
the Railway Budget is due to the fact
that certain indirect taxation propo-
tals have been introduced in the
Budget.

Mr. Speaker; He is opposed to the
proposals.

Dr. Ranen Sen: I am explaining, Sir.
My contention about this year’s Budget,
as far as I understand, is that the hon.
Railway Minister wants a sum of
Rs. 19 crores to be allotted under
different heads for his Ministry. Al-
ready, within a few hours of the pre-
sentation of the General Budget by
Shri Morarji Desai, there has been a
sharp rise in prices all round throug-
out the country. The Railway Budget
presented by Shri Swaran Singh is the
first step taken towards this price rise
in the country. I am rather astonish-
ed to find that in rresenting the
Budget the hon, Minister has not ex-
pressed any concern either for the
public or for the railway employees
who, in fact, have built up such a big
organisation as the Indian Railways
that we find today.

It is well known that the present
Indian Railways is a very big enter-
prise. It started almost from a
scratch after the British left India. I
would request the hon. Minister just
to recollect as to how many times
railway freight &nd passenger fares
have been increased during the last
15 years.

I also ask him to recollect that
always in this Parliament, hon, Mem-
bers of this House have criticised the
Railway Minisiry for certain omis-
sions and commissions of the Ministry,

tIntroduced with the recommenda tion of the President.
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This year, it has been stated by the
Minister that in spite ¢f the fact that
since 1857-58 1bere has been no in-
crease in the complement of Railway
staff, with this staff, there has been a
100 per cent increase in the haulage
of goods and a 80 per cent increase
in passenger traffic, all this with the
efforts of the Railway employecs. But,
in the Budget, there is scant mention
of the Railway employees.

I am now cong to the provisions
uf the Railway Pudget. As I said be-
fore, the main :lnng presented today
is that the Railwzays want to get Rs.
i9 crores, How? Th2 Rcilways want
-to raise this sum Ey means of indirect
taxation on tiic people. That is why
I say I am onpesed to this Budget.
This is the main thing contained in
the Budget.

The first proposal is +..at Rs. 4 crores
will be necessiiry to give to the Gen-
eral revenues: from 4.25 per cent of
+he capital at charge *o 450 per cent.
As such  alrealy in o:ir country, the
Railways give cuite en enormous
«mount—per centage--1¢ the General
1evenues. Bu* sven then, I agree to
this proposal. I am conscious of the
fact today, our national Defence has
to be strengthened.

An Hon. Member; Are you?

Dr. Ranen Sen: There should be
enough funds to strengthen our nat-
ional reconstruction. I agree to that.
As I said, we are conscious of this
fact. Therefore, whatever additional
amount of money the Railway Minis-
ter wants in this respect, we have
no objection. But, for that, is it neces-
sary to raise the freight rates by 5 per
cent and raise the parcel rates by 10
per cent?

Shrimati Renuka Ray (Malda): It
is necessary.

Dr. Rancn Sen: It is not at all neces-
sary, 1 maintain, because of the fact
that if we go through the Audit re-
port, we find that there are so ‘many
cases of losses, avoidable losses, mis-
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use and also some corruption cases
are there. The Railway, such a big
organisation can raise this sum of
Rs. 4 crores by resorting to a little eco-
nomy, by doing away with corruption
and the losses that are incurred every
year by the Railways. For that, in-
crease in indirect taxation ig not at all
necessary. I have gone through the
Audit report carefully. I believe that
any Member of this Housc will agree
with this proposal that I make that a
little economy and an effort to do
away with the wastage and unneces-
sary losses will help the Railways to
raise this sum of Rs. 4 crores or so.

Secondly comeg the question of pay-
ing in the Depreciation Reserve fund
a sum of Rs, 80 crores. We are op-
posed to it, very frankly speaking.
Why does the Railway Minister want
to flout the decision of the Conven-
tion Committee of 1960? Where is the
necessity? Last year’s report proves
that Rs. 70 crores as the Depreciation
fund is quitc sufficient to cover all
depreciation and renewal cases.

Shri Ranga (Chittoor): That is why
there are so many accidents.

Dr. Ranen Sen: I shall come to the
question of accidents later on. But
I would say that this extra sum of Rs.
10 crores is not at all necessary; and
not only that, it gives rise to so many
other consequences which I want to
highlight here. Already, after the
announcement of the railway budget,
the journals of the big business, such
ag the Eastern Economist and Com-
merce have praised the Railway Minis-
try very much. They have said that
this high appropf-iation to the Depre-
ciation Reserve Fund in the State
sector should be followeq by a high
depreciation in the private sector also.
We are here building a new economy
in India. ,If the State sector sets up
this example before the country,
naturally, the private sector will
pounce upon this opportunity and they
will also follow suit. Therefore, I
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say that it is quite unnecessary and
harmful, B

Further, the levying of enhanced
freight rates ang parcel rates creates
another bad example inside the coun-
try. As I have said, the Federation
of Indian Chambers of Commerce and
Industry, as soon as the railway bud-
get was announced, came out with a
statement saving that price rise was
inevitable. 'Who manipulates  the
prices in this country? The Govern-
ment of India have not been able to
control the prices at all for so long.
And this has been proved that it is
the big business which always controls
the prices.

The Railway Minister hag tried to
show ug by calculation that the price
rise will be only a fraction of a
naya paisa on a maung or something
like that. We all know that if one
naya paisa ig added as taxation, the
big business adds 4 naya paise to that.
Therefore, as I said, the enhancement
of freight rates and parcel rates is
injurious to the country, and detri-
mental to the development of the
economy of the country in the long
run. '

Then, there is the question of the
Development Fund. We all agree that
the railways should be developeqd and
developeq further so that there
should be a railway line going into
the interior of the country, not only in
the interests of the trade and com-
merce but in the interests of the tra-
velling public as well. But I would
say that if the rates are sought to be
raised for that purpose, then the
whole thing will be baffling in the
fina) analysis. .

There is a sum of Rs, 57 crores in
the General Reserve Fund Accord'ng
to the report of the Railway Ccnven-
tion Committee, 1960 and also the re-
port of the Railway Convention, Com-
mittee, 1954, for development work,
the railways can take loan from the
public exchequer. In this abnormal
situaticn, I would not advise the raijl-
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. ways to take loan from the public ex-

chequer What is this sum of Rs. 57
crores meant for? It is lying idle for
the last few years, We already have
the Depreciation Fund, the Davelcp-
ment Fund and the Railway Reserve
Fund, which is lying unused in the
coffers of the Ministry and the ccffers
of the public exchequer.

Therefore, in short, I mainta’n that
the increased contribution to the
General Fund to the tune of Rs. 4
crores chould be given. As for the
rest of the allctments. I oppose in-
crease in allotment under heading of
Depreciation Reserve Fund. 1 would
submit that there should be no in-
crease in freight rates and parcel
rates, This is my humble submission
before the Railway Minister.

1 now want to deal with accidents
The small booklet that hag been given
to u¢ deals with accldents.  The
Minister himself hag admitted in that
repert that the number of collisions
involving passenger trains as also
other collisions has increased during
1961-62.

According to the figures given on
page 8 of the Review, the amount of
damage to rolling stock and engines is
on the increase. Compared to 1959-
60, in 1961-62, it has nearly doubled.
This figure of railway accidents, ma’or
and minor. For thes: accidents, the
main blame has been put on the ra’l-
way staff. There 1 differ with the
hon. Minister. I never say that the
railway staff is not responsible for
any of the accidents. But I siay that
the system prevalent on the railways,
the amount of harg labour that rail-
way employees have to put in, is
tnainly responsible for this. In 1948
or 1950, there was adjudication for
fixing the hours of work. For the last
twelve years, there has not beeon any
reappraisal of the hours of work of
the running staff. 1 say the higher
officers are mostly ignorant about
these things. Sp they make the rail-
way workers, the running staff, run
defective rolling stock. A aumber of
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cases of accidents are due to this
factor. Who should be held respon-
gible for this? The railway workers
alone or the Railway Administration?
Shri Ranga was saying that this was
the reason why so many accidents
were taking place. Everybody knows
iv. So we should go into this matter
of the reasons for these accidents.

I would just quote a sentence from
the Kunzru Committee’s Interim Re-
port, where it is stated:

“The failure of railwaymen and
the accidents resulting from that
are insignificant as against their
achicvements in the context of the
vastness of the field of their opera-
tion”.

1 would have been very happy if the
Railway Minister had come out with
a statement on these lines, but in the
Review of Accidents, the main blame
is put at the door of the employees.
Therefore, the correct picture has not
been presented to us.

I wil] say a few words about indus-
trial relations. It seems from his
report that industrial relations are
very good. He has spoken eloquently
about the ‘payment by results’. There
is no objection to this system. But
1 submit that the norm has been fixed
rather high. This is the complaint of
all the railway Unions irrespective of
their affiiliations. There has been
no consultation with the representa-
tives of the railway workers at the
departmental level or staff level. As
a result, railway workers have come
to accept it ag an inevitable evil. We
want the further development of rail-
ways. For that, the willing co-opera-
tion of the workers is necessary. In
consultation with the railway em-
ployees’ representatives, some sort of
workers’ councils or elected bodies at
the workshop level or departmental
level, norms can be devised. Rail-
way workers will willingly share the
responsibility. They have done so.
If it is a fact, as the Railway Minis-
ter sajd, that since 1957-58, there has
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bheen no increase in the staff, but there
has been increase in wagon loads,
haulage ang passenger traffic, who has
done it? The members of Railway
Board or the lower grade railway em~
ployees? Therefore, this aspect should
be considered by the Minister very
sympathetically.

The financial position pertaining to
the staff can be seen frorm the report
cn Indian Railways, 1961-62. It is
clear that indebtedness js mounting
terribly. The total amount of loans is-
sued during the year 1961-62 by rail-
waymen’s cooperatives was about
Rs. 275 lakhs more than previous year,
Nearly Rs. 3 crores have been taken
more by the railway employees from
the co-operatives as loan. Does it
show the opulence of the railway em-
ployees or their growing distress and
indebtedness? Therefore, ] say every-
thing is not going on well on the rail-
way front. The Railway Minister
should consider all these things very
sympathetically, consider the human
element.

Industrial relations today is one of
the pivots of the State as well as the
private sector. I am sorry to say
here that three years after the strike
that took place in 1960, there are
still, according to the All-India Rail-
waymen’s Federation’s figures, 60 peo-
ple out of employment—23 from the
Secunderabaq Division, 12 from Luck-
now and the rest probably from the
South eastern Railway. These things
continue today. The Railway Minis-
ter, instead of looking into these cases,
takes a complacent view, everything
is left to the whimg of certain offi-
cers: What is wrong today if those
60 persons are taken back? What
does the railway lose?

In respect of casua] labour, the
other day Shri Shahnawaz Khan was
explaining that after six months, they
get confirmation, they become perma-
nent. Theoretically that is true, but
how many people reach the stage of
serving for six months continously?
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There are nearly two lakhs of railway
staff working ag casual labour in the
gang, in the different departments,
even in workshops. For instance, at
Kharagpur workshop, casual labour is
employed in permanent jobs. I must
give credit to the Railway Board for
sending their circular No, E(NG)60CL)|
13 requesting the authorities concern-
ed to confirm the servies of these peo-
ple working as casual labour after six
months and suggesting that casual
labour should be paid a rate of wages
comparable to that qf workers work-
ing in the particular State doing the
same type of job. But in both these
respects, the circular has been flouted.
This is a standing scandal, a standing
condemnation of the railway authori-
ties, that two lakhs of workers are
still held as casual labour.

Then I come to the application of
the Industrial Disputes Act. It has
been agreed in the Indian Labour
-Conference that in the State sector
and in the Railways not only the
Industrial Disputes Act will be ap-
plied but also all the labour laws will
be applied. Even today, however,
overtime rates are seldom given in the
running sheds. There are widespread
complaints to that effect. I would
ask the Minister to look into this. It
the biggest employers, the Central
Govermrment Railways do not them-
selves apply the laws of the land, it
there is not even the semblance of
justice, why should the private em-
ployers observe this law?

The Deputy Minister in the Ministry
o¢ Railwayg (Shri Shahnawaz Khan):
If the hon. Member could give me any
instance where overtime has not been
paid, I shall look into it,

Dr. Ranen Sen: I will give him.

Now, it is stated in the report that
the stores are wel] stocked. But it is
our experience and we have several
reports that in while work’ng several
jmolements and stores were not
found—implements which wera neces-

rary—were not available. So much
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s0. the railway workers in some cases,
especially of the loco sheds, have had
to purchase certain implements from
ovutside. In most of the places those
implements from the Railway stores
come from the backdoor. [t is sim-
ply mismanagement. I do not blame
or hold the Railway Minister or the
Deputy Minister responsible for that.
That is why I said earlier that with
better management things could be
improved.

Before I conclude 1 would raise two
other points. The other day Shri
Shahnawaz Khan said something
about the recognition of the trade
unions the Chittaranjan Locomotive
Workers Union and the Dhakshin
Railway Employees Union. 1 have
ro grudge if the other unions are
given recognition provided they con-~
form to the requirements of recogni-
tion as suggested by the Indian Labour
Conference. ... (Interruptions.) I am
rot discussing coal fields here; I am
discussing the Railwayg though they
are run with coal. So, it is not a fact
tnat only one union exists and is re-
cognised by the Railways. In the
Eastern Railway, as Shri Sharma
knows, there is another union which
is also affiiliated to the so-called
INTUC. These are also recognised;
they feel—the more, the merrier. 1f
the Chittaranjan Workers Union and
the Dhakshin Railway employees
Union satisfy the conditions about the
representative character and other
ihings set down for recognition, then
recognition should be granted. But
tc deny recognition on account of
participation in the 1960 strike will te
unfair. I referred to this because the
other day Shri Shahnawaz Khan said
that reason for non-recognition is
their participation in strike. The
whole Posts and Telegraphs Depart~
rment went on strike. All the unions
there have been recognised now. Why
sheulq there be any discrimination n
regard to the railway unions?

I wish to say a few words about the
rent. Shri Bhattacharyya also refer-
red to it and Shri Shahnawaz Khan
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1cplied to-that. The cost of the old
Guarters, their capital plus interest
had long ago been realised. It is ad-
mitted by the Railways. Still, those
quarters are chargeq rent. The Rail-
ways, 1 agree, must have a reserve
balance but not in this way.

Shri Shahnawaz Khan: Did the Pay
Commission recommend so? (Inter-
Tuptions).

Dr. Ranen Sen: The Pay Commis-
sion recommended other good things
but you did not apply them (Inter-
ruptions.) While speaking on behalf
of the railway employees I have got
to say that. Now. in the new quart-
ers, the rent has been raised from
Rs. 375 to Rs. 7. Is it not too high?
The cost of everything goes up. If the
rents also go up like this, what is to
happen to the poor railway employ:es?
Then again, previously the essential
staff such as the station masters, etc.
used to get free quarters. Now, the
question of rent assumes some im-
portance in the life of the railway em-
ployees.

While concluding I say that the
Railways shoulq develop. Everyboly
should accept that position. They
should develop from a big to a bigger
enterprise but not always at the cust
of the public and the railway workers.
There are so many things to be done
in the Railways and by resorting to
them there could be economy arnc
cavings. While agreeing to the allo-
cation to the general revenues of
Rs. 4 anqd odd crores, I oppose the
o’her provisions such as increase in
the depreciation fund and the enhance-
ment of the railway freight rates. I
hagq brought certain points about the
cendition of the railwaysg and the rail-
way workers to the notice of the hon.
Minister with the hope that he wiil
pay sufficient attention to them.

Shri Hanumanthiya (Bangalore
City): The hon. Member who spoke
now has all the time given one point
of view to this House. We have to
remember that his federation is .not
the sole monopoly owner or the
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holder of all the rights of the railways.
There are the people, the public. In
between the Fedefation or the
workers unijons and the peope who
use the railways, the Ministry has to
hold the scales even. If a Member of
Parliament advocates only one point
of view, naturally the Government
cannot run away with it. The real
owner of this railway system are the
people. Their interests have to be
safeguarded. The fares have to be
as low as possible. It is ore of the
essential public services which is not
meant to work % that any particular
set of officers or workers may enjoy
at the cost of the public. No doubt
there is a slogan: workers of the
world, unite. Against whom? They
seem to be united against the common
man. Let not that policy be pursued
any more, Thev have to be just to
every section of the people before

they claim to serve the people truly
and sincerely.

Dr. Ranen Sen: They are part of
the common man and not outside.

Shri Hanumanthaiya: Recent events
have proved that it is not the case

Some sections of the railways have
not been running at a profit: I am
told that they run at a loss. There is
the argument very frequently
advanced on the floor of this House
and outside that our railways are not
being run on a commercial basis. The
money that has been so far invested
runs to the tune of Rs, 1,500 crores or
more_and it is not yielding enough
dividend to the Government and the
people. In fact, 60 per cent of the
revenues are being spent on the staft
which, on the face of it, does not look
like a commercial or an emonomic
proposition individual cases. Apart
from the pay and salaries of the
officers and the staff with which I am
not dealing today, there is a major
cause which is contributing to the loss
of revenues, and that is explained not
by any one of us who are unconnected
with the railway administration but
by the Review of the Performance of
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the Indian Railways, a publication
supplied to us. In the last para of
that publication it is written thus:

“The railways which generally
show a higner ratio of expenses to
earnings, v.2., the North:ast
frontier, the Northeuastern ana tne
Southern Railways, are either
wholly or substantially metre
gauge rdilways. These have in-
herently less economic charac-
teristic of working as compared
to broad gauge railways.”

So, if the railways have not given as
much income as could be expected of
them, it is because of the defective
system of the railways themselves.

I have been pleading that the metre
gauge system which is less econo-
mical, which is less efficient, ought to
be scrapped. The railway administra-
tion knows much more than anyone of
us that this metre gauge system is an
anomaly. It is out-of-date; it is an
anachreaism. If all metre gauge lines
are converted into broad gauge ones,
the railways will be able to do much
better not on.y from the point of
view of income but from the point of
view of building up this nation with
greater speed. I wonder why they
do not take it up. They plead diffi-
culties about expenditure, That
difficulty will always be there; eveft
if we go on for hundred years there
will be people to plead financial
difficulties that come in the way. That
is why a planned economy Wwas
mdopted by India advisedly so that
they may think in a big way; they
may plan for the future; they may
see that all thesee anoma'ies and
an anachronisms are removed. But I
find both the Planning Commission
and the Railway Ministry are going
on in the old routine way. They have
not risen to the expectation of a
planning mind. If we had eliminated
this metre gauge system in the last
15 years, one by one, by this time our
railway syvstem would have given us
more efficient service at a lesser cost.
Why did they not do it? After all,
even according to the calculation, the

PHALGUNA 11, 1884 (SAKA) Budget—General 1756

Discussion

difference in expenditure between the
broad gauge and metre gauge systems
is only about one-third. This capital
expend.ture of one-third will be
wiped out in the course of two or
three years because of the increased
capaicity of the system to carry more
goods and passengers. 1 earnestly
request the hon. Minister to besiow
his earnest attention to this matter.
If he goes in the routine manner
which his predecessors did, or in the
way the routine-minded people ask
him to do, he will not cut any any new
trail,. The Ministry is constituted,
under the democratic system of Gov-
ernment not for the purpose of carry-
ing on the administration in a routine
way; ministers are not expected to
merely sign on the file or read the
file. That may be part of their work.
But it is the thinkers, those peopie
who have vision, that ought to be in
the ministerial places. As Kennedy
says, it is only a man of vision, with
a new frontier outlook who, will be
able introduce new ideas, new
plans and new vigour into the adminis-
tration. If I say that I expect such
dynimism and new way of thinking
and p'anning by the Railway Minister
who happens to be a very good friend
of mine, I do not think I expect too
much from him. I do not want to be
critical. On the other hand, 1 want
to see that those people who sit in the
places of Ministers, their minds are
sublimated to the plane of a new
frontier. So far, the railway adminis-
tration has not come up to that
standard.

I have been in Parliament before.
Every year they go on repeating the
same old formula—that they had to
face so many difficulties including that
of partition, and that it is a great
thing that they have been able to
solve than all. These mantrams have
been repeated for 15 to 16 times
annually in this House; now, it is
enoug; it is time that they stopped
this repetition. It has become boring,
to say the least. Here, we have come
to a stage which, in the language of
the Pianning Commission, is called
the take-off stage The take-off
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stage involves the calibre of take-off
mind, not a ming which all the time
sticks to the earth and wallows in the
routine of mud and dirt.

Now, the other day I read in the
papers about the Kandla port. After
we attained Independence, that port
was started. The metre gauge sysiem
was constructed to facilitate its work-
ing. The railway officials themselves,
now say as also the port officials, that
the narrow gauge is no longer suffi-
cient for the purpose of doing all the
work expected of the port.

Shri Shahnawaz Khan: But Kandla
has not been linked by narrow gauge.

Shri Hanumanthaiya: I am sorry;
I meant the metre gauge as against
the broad gauge.

12.59 hrs.
{Mr, DEPUTY-SPEAKER in, the Chair]

It seems that the transport of food-
grains and coal take up all the wagons
and trains and there is no room for
any other traffic. Now, there may be
the question of doubling that metre
gauge. If, by way of proper vision,
a broaq gauge system had been con-
structed for XKandla port, this
anomaly would not have arisen, We
have now to face the necessity of
either dismantling the metre gauge
in order to lay broad gauge or of
doubling the metre gauge, If once
for all broad gauge had been construct-
ed, it would have been so much
beneficial to this country and the
present bottleneck would not have
arisen. I urge upon the hon. Minister
to take note of it, to take a lesson out
of it and see that the Mangalore port
and the Tuticorin port that are now
being developed do not suffer the
same fate, the same inconvenience,
within the course of one or two years.
The Mangalore port is proposed to be
developed. Money' has been allotted.
The railway administration is think-
ing of constructing a metre gauge line
from Hasan to Mangalore. It is a very
{llogical proposition.
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I will bring another aspect of thia
into consideration. You cannot, in
this age of ours, construct the railway
on the basis of supplying ore to out-
side countries through these ports.
The supply of ore through these ports
and the railways is a temporary
phase of our economy. The time may
very soon come when we no longer
will be what is called a country which
is exporting ore. We will no longer
be an exporting country in that sense.
We will have to export our products
through Mangalore port from the
hinterland, the whole of South India
on the west coast. After everything
is said and done, the west coast ports
carry more export and import trade
so far as India is concerned than the
eastern ports. Therefore, I plead with
the Minister to see this point in
proper perspective. Ultimately Kandla,
Bombay, Mangalore and Cochin will
have to do the bulk of our foreign
trade, may be 75 per cent So far as
the east is concerned, the trade may
not be ultimately as great as the other
one.

13 hrs,

There is already congestion in the
ports of Bambay and Kandla. So,
Mangalore port has to be deve.oped as
soon as possible and it has to be con-
nected with the hinterland not by
wmetre gauge, but by broad gauge.
There is a proposal to construct a line
from Salem to Bangalore. I submit
that this also should be a broad gauge
line and not metre gauge. The other
day, the Minister said that new-line
construction of the railways is based
on what is called the industrial
pattern; I agree for the time being.
The Government of India has already
announced that there is going to be,
a steel plant in Bellary district, If
Bellary district ultimately comes to
have a steel plant, lignite must be
supplied from Neiveli. You have to
take the lignite from Salem to
Bangalore and from Bangalore to
Hospet or wherever the steel plant is
located. Therefore, it is absolutely
necessary that the contemplated line
from Salem to Bangalore should not
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. &
be metre gauge, but broad gauge.
From Bangalore to Guntakkal, it
should be a broad gauge line. From
Guntakkal to Hospet, you have
already sanctioned broad gauge for
the purpose of carrying ore to
Madras. If ore is to be sold to eastern
countries, it has to be sold to western
countries also. ‘Therefore, from
Guntakkal to Hospet, and from
Hospet to either Goa or Karwar,
broad gaug? lines should be con-
structed. Railway system in this
region has to be rationalised by mak-
ing it all broad gauge not only from
the point of view of ore carrying but
also from the point of view of meeting
the ultimate needs of export and
import trade of the whole of South
India.

There is another aspect I expect the
Minister to ponder over. The South
Indian system of railways is not giv-
ing us much income, because the
main reason is that coal has to be
brought all the way from Bihar and
Bengal coalfields. The transportation
costs are so heavy that they eat into
the income of the Southern Railways.
The age is coming son when we have
to make wide use of electric energy
and atomic energy. One atomic plant
has already been contemplated for
South India. It may be in Madras or
somewhere else in the south. Ulti-
mately our railway system has to

- subsist on electrical energy and not
so much on coal. For what I know,
our coal deposits are not of such a
good quality. The inferior quality of
coal is not only costing much, but I
am told it is one of the causes for
delay in the running of trains. If we
plan as real planners, we will have
to make provision for the ultimate
conversion of our railway system at
any rate in South India from steam
traction to electric traction.

The Minister of Railways (Shri
Swaran Singh): What about diesel?

Shri Hanumanthaiya: No Sir, I
do not want diesel engines. 1 will
discuss it later, Electric engines could
be used with advantage where
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the gradient is very steep, because
when the electric trains go down the
steep gradient, I understand from
scientists that instead of the engine
consuming electricity, it generates
electricity and supplies the line.
Therefore, it is economical. To
show that this kind of planning
is being considered in earnest, I
would appeal to the Railway
Minister to start the construction
of a broad gauge system of rail-
ways from Mangalore to Hasan and
onwards to Bangalore with electric
traction and not cod] or diesel one.
The ultimate destination should not
be Hasan, because it is only a district
headquarter. A broad gauge line from

Shri Swaran Singh: Already there
is a broad gauge line from Mangalore
to Madras.

Shri Hanumanthaiya: But it goes
in a curved manner. It does not go
straight. It costs more. I am sorry
the Planning Minister is not here. I
want the Planning Minister to be
here, because the Planning Commis-
sion overawes the Railway Ministry. It
has power with out responsibility.
Some of the Railway Ministry’s pro-
posals are cut out by the Planning
Commission. I very much wish that
when the Railway budget is being
discussed, the Planning Minister made
it convenient to attend the House.
Otherwise, I would be quite justified
in saying that the Planning Com-
mission enjoys power even without
caring to listen to the views of mem-
bers of this House on such important
matters. My complaint is that the
Planning Commission has to develop
a spirit of better vision and large-
heartedness, a spirit of new frontier,
much more than it has so far done.
May be the system of ministerial
working is such that many Ministers
do no care to attend the meetings of
Parliament when important subjects
like the railway budget are being
discussed. ' T hope a lesson would be
learnt and the concerned Ministers,
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who are very intimately connected,
would be present on such occasions.

As 1 said, for the whole of South
India, electric traction is the ultimate
objective. 1 have placed before the
Government that the railway system
in South India has to be rationalised
s0 as to see that every capital in the
south is connected with Delhi. The
real Grant Trunk Express from the
south has to start from Trivandrum
and go through Bangalore, Hyderabad
and Nagpur. From Nagpur onwards,
it is all right.

Shri Swaran Singh: Then Madras
should be cut cut?

Shri Hanumanthaiya: Madras will
have its Grand Trunk Express. I am
not quarrelling with Madras. But the
real Grand Trunk line is the line that
I proposed—it should start from
Trivandrum, touch Bangalore and
Hyderabad and then pass through
Nagpur and Bhopal to Delhi. This
also should be electric traction.

On page 60 of the Review, I find
that during the courze of 10 years
from 1950-51 to 1960-61, there has
been an increase of 28.8 per cent in
the personnel of all the Indian Rail-
ways. But the accounts department,
during this perioq of ten years,
increased by 60 per cent. I want the
accounts department. It is a kind of
healthy check, I concede. But you
won’t appreciate if the brake is bigger
than the wheel. In the case of the
Railway Ministry, during the last ten
years, the accounts department
personnel has increased by more than
60 per cent as against 28.8 per cent in
the case of other personnel. It s,
after all, the other personnel that
matter. It is they who are responsible
for the running of the Railways.
Please, therefore, do not allow this
checking agency to become bigger
than the working agency. As I said,
the brake must not be bigger than the
wheel.

Sardar Swaran Singh: It should be
strong enough to stop the vehicle.
-
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Shri Hanumanthaiya: I am very
highly thankful to the Railway Minis-
ter for his candour and courage for he
has admitted that the trains run late.
If the trains run late it must be
admitted and rectified. Very few
Ministers are capable of such candour
and courage. 1 congratulate him on
this stand. Last year, Sir, when this
question came up, we passed a resolu-
tion directing the Ministfy to extend
the time schedule, if necessary, so as
to make the trains arrive on time, We
said: “if necessary”. I am sorry to say
that the yhave taken advantage of
this latter clause “if necessary”. Even
though they have extended the time
schedule the trains do not arrive on
time at all.

An Hon. Member: That is a habit.

Shri Hanumanthaiya: Sir, there is
a proverb in my language—Kannada
“Modale thergadi survava nige hasige
kottanthe”. It means: “It is like one
who is already feeling dosy, being
supplied with a bed”; how will it
work, He will go to sleep. Like that
the Railway Ministry which was
already......

Sardar Swaran Singh: He will lie
down and sleep.

Shri Hanumanthaiya: The Railway
Ministry was already practising a
kind of dosing by running their trains
late. When with all good intentions
we said in our party meeting that
“if necessary” they could extend the
time-schedule, they have taken
advantage of that clause. They have
used it as the bed, they have com-
pletely stretched themselves on the
bed, by extending the time-schedule
and still running the trains late.

Sardar Swaran Singh: I can assure
the hon. Member that we will review
the position at the time of the next
time-table. Certain timings werg
extended where works were going on.
As the works are completed we will
have a secong look at it.

1762
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Shri Hanumagthaiya: Here I have
% make an appeal to you; not only
to you but also to those people on
my right, the Communists, who, I am
told, have a great say in the matter
of managing the labour unions. It is
much more their responsibility than
the responsibility of the officers of the
Ministry, if it is a question of running
trains on time. 1 have seen myself
that labour unions have acted some-
times mote as a brake to efficiency,
more as a brake to the earnestness of
the officers of the Ministry to make
the railways work methodically..

Shri Shahnawaz Khan: That is not
0.

Shri Sonavane (Pandharpur): May
1 know which unions the hon. Member
is referring to—Communist unions or
others?

An Hon. Member: INTUC.

Sardar Swaran Singh: All the
Communist Members are absent, you
must have noticed.

Shri Hanumanthaiya: Sir, the Com-
munist Members are absent whenever
there is a crisis in the affairs of the
country.

Therefore, during your regime I
want to see that the railways run on
time to such an extent that, as you
yourself said, our watches must be
adjusted by looking to the trains
arriving on time on platforms. That
will be the greatest achievement to
your credit, and it is that credit that
all the three of you earnest men,
patriotic men, must try to achieve all
the time.

Shri P. K. Ghosh (Ranchi East):
Sir, T am glad that you are giving me
an opportunity to speak on the Rail-
way Budget. While studying the Rail-
way Budget proposals for the year
1963-64, the most important thing
which draws our attention is the fact
that the railway freights on goods and
parcels have increased without any
justifiable reason, The Railway
Budget proposals envisage an increase
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of 5 per cent in the existing surcharge
on goods, which will mean that in
cases where a 5 per cent surcharge
already operates there will be an
effective increase of 4.75 per cent, and
in other cases, which are exempt, the
increase will be 5 per cent. A new
levy of 10 nays paise per rupee has
been imposed on parcel traffic except
in the case of vegetables, milk and
newspapers. The additional revenue
which is expected to come from this
increase is Rs. 19 crores—Rs. 17 crores
under goods and Rs, 2 crores under
parcels. The levy will, however, not
apply to railways’ own traffic because
this will mean an adjustment of
figures. It will not also apply to the
defence department and also the
Posts and Telegraphs Department,
because the tariffs of these depart-
ments are reviewed periodically and
adjustments are made,

The Railway Minister has stated
that this increase of Rs. 19 crores is
required for the following purposes:

“A little more than Rs. 4 crores
will be required for additional
contribution to be made to the
General Revenues by way of
increase in the rate of dividend
from 4} per cent to 4} per cent;
and, secondly, Rs. 10 crores for
increasing the Depreciation
Reserve Fung from Rs. 70 crores
to Rs. 80 crores, and, th'rdly, Rs.
5 crores for adding to the Deve-
lopment Fund.”

Let us now examine whether this
revenue of Rs. 19 crores which is
required under different heads by our
Railway Minister is at all necessary
or not The Rai'way Convention
Committee of 1960 suggested an
increase in the Depreciation Reserve
Fund from Rs. 45 crores, prevalent
during the period 1955-56 to 1960-61,
to Rs. 70 crores during the period
1961-62 to 1965-66. Devreciation
charge is directly connected with or
proportionate to the valuation of the
rolling stock. The Railway Conven-
tion Committee, while allowirg a
sum of Rs. 70 crores to be charged
as depreciation during the pe-
riod 1961-62 to 1965-66
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has made due consideration of the

increase in the value of the rolling.

stock of the railways during this
period.

Shri Swaran Singh: The hon. Mem-
ber should remember that the renewal
of track is financed from this,

Shri P. X. Ghosh: That can he
financed from some other fund Why
should it be done from the deprecia-
tion fund? Depreciation fund is
meant for the wear and tear of the
rolling stock. )

Shri Swaran Singh: Wear and tear
of the track is also covered by that.

Shri P. K. Ghosh: In the previous
year also the information given was
that it includes funds for renewal of
track. Now, the same provision is
there. There is no change.

I think the Railway Convention
Committee had in mind also the new
track that will be laid during this
period. Depreciation is not something
which can be increased or decreased
at the whim or wish of somebody. It
is directly dependent upon and has
some bearing on the valuation of the
rolling stock and, if the Minister
wants, the valuation of the track
Previously, in the year 1949-50 it was
Rs. 30 crores. Then it was raised to
‘Rs. 70 crores. Still, the Railway
‘Ministry is not satisfied and it wants
to raise it to Rs. 80 crores, Rs. 10
crores more than what the Railway
Convention Committee has recom-
mended after thorough investigation
and due regard to various aspects.

Let us now examine the. additional
contribution proposed to be made by
the railways to the general revenues.
The Railway Convention Committee,
ifter considering various aspects like
the average rate of interest charged
by the Government, recommended
in 1960 that the amount of dividend
payable by the railways during the
period 1961-62 to 1965-66 should be
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¢} per cent. I fail to understand why
the Railway Minister wants to pay
1 per cent more dividend to the Gov-
ernment three years after this recom-
mendation was made by this Com-
mittee. Since railway is a public
utility undertaking, Government
should give more and more conces-
sions and facilities to the travelling
public. Instead of doing that, it is
increasing the dividend payable to
the general revenues by } per cent.

The expenditure to be met from the
development fund is being increased
considerably from Rs. 12.14 crores in
the year 1956 to about Rs, 24 crores in
1962-63.  Although the figure has
been doubled in five years, still the
Railway Minister is not satisfied and
he wants to impose another Rs, 2
crores. Even after getting Rs, 26
crores for expenditure from this fund,
he wants to have another Rs. 5 crores
for enhancing the reserve of this
fund, which is not at all required,
because it is not so essential. Consi-
dering all this, what I feel is that our
Railway Minister wants to take ad-
vantage of the sentiments of the
people to help the Government at the
time of the emergency.

Let us now consider the justifiabili-
ty of the increase in freights from the
com:aercial point of view. As the rail-
ways is a monopolistic business of the
Government and as there is no similar
undertaking in the country, it is very
difficult to make a comparison of the
fares charged by the railways. We
cannot compare it with the railways
of other countries because the condi-
tions in those couptries are quite
different from that prevalent in our
country. Therefore, all I can do is to
give the House a comparison between
the fares and freights charged by the
railways and by the road transport,
although the operating costs in the
case of road transport is much higher
than the cost of operating a railway
locomotive, as the Railway Minister
pointed out while making his speech
on the railway budget, when he said:
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“.... by utilisinr one gallong of
high speed diesel o0il one diesel
locomotive will give nearly 400
net ton miles of performance,
against about 60 net ton miles that
a road truck will give for the
same consumption of diesel oil”.

The cost of running or the cost of fuel
of diesel is seven times more in the
case of road trucks. Since the
management and overhead expenses
are the same, we can legitimately ex-
pect that the freights charged by the
railways should be half of that
charged by the road transport com-
panies. But this is far from being the
case. If we study and compare the
fares charged by the railways with
those charged by the road transport
companies, we will find that the rail-
ways are charging nearly double that
of the road transport companies. For
example, if somebody wants to send a
wagon load of household goods from
Delhi to Agra, which is a distance of
about 202 kilometres, he will have to
pay freight at the rate of Rs. 3'12 for
every 100 kilograms plus 5 per cent
surcharge, This works out to Rs. 123
nP. per maund. With the proposed
surcharge it will come to Rs. 1'29 nP.
per maund, On the other hand, if we
carry a truckload of household goods
over the same distance, the truck will
charge about 75 nP, per maund for the
same distance,

Now, let us come to passenger fares
charged by road transport under-
takings. The Delhi Transport Under-
taking charges fare to passengers for
a distance of ten miles which is about
17 kilometres approximately 35 nP.
Of course, the Delhi Transport Under-
taking does not ply buses for long dis-
tances but only for short distances. 1
have very little knowledgc about the
Delhi bus services, but I know of my
part in Bihar. In my part of Bihar,
the private buses charge only 3 naye
Paise per mile. That comes approxi-
mately to 2 naye Paise per kilometre.

An Hon Member: Which class?
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Shri P. K. Ghosh: The general
class. There is only one class in most
of the buses now. It can be compared
with the second class of the Railways.
The Railways charge 40 naye Paise
for third class for the same distance,
that is, a distance of 10 miles or 17
kilometres, for passenger trains and
45 naye Paise for Mail and Express
trains, although the busg journey is
comparable to second clasg journey
by railway. For the second class the
Railways are charging for a distance
of 17 kilometres 70 maye Paise for
passenger traing and 75 naye Paise
for Mail and Express trains,

Incidentally, I may also point out
that if somebody travels with family
of six in his own car, it will cost him
less than the third class railway fare
giving due consideration for deprecia-
tion charges etc.

Shri Swaran Singh: That is very
interesting.

Shri P. K. Ghosh: It is really inter-
esting.

Shri Swaran Singh: After depre-
ciation on the value of the car also?

Shri P. K. Ghosh: Yes; after de-
preciation on the value of the car.
You can work it out. If you like, I
can show how it comes to that. When
I have to travel with my family,
generally I travel in my own car
because that works out cheaper than
the third class fare,

Shri U. M. Trivedi: Do not quarrel
about it. Let us proceed.

Shri P. K. Ghosh: If you want, I
can give you the figures and show the
difference,

Shri Swaran Singh: If you start a
service like that, you will take away
all the traffic.

Shri P, K. Ghosh: There also Gov-
ernment has imposed restrictions.
There is the permit system and con-
trol.+ I cannot bribe the Government
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servants and get a permit. I am the
fast person to do that. But those who
can do that do that and get a lot of
money.

Shri Narendra Singh  Mahida
(Anand): Give us a permit and we
will run it.

8uari P, K. Ghosh: You give me a
permit and I will show you how much
it comeg to.

The above example shows that
either the Railways should have made
a very high percentage of profit or it
should have decreased its fares
considerably. For a business under-
taking there is a basic guiding princi-
ple and that is that as the volume of
business increases, cost per unit
decreases. But, unfortunately, this
principle does not hold good in the
case of our Railways. The volume of
business has increased hundred per
cent during the last decade but the
fare is increasing every now and then
since 1948.

Shri A, P, Sharma (Buxar): This
year there is no increase.

Shri P, K. Ghosh: Freight has in-
creased. Somehow or other you are
affected.

Dr. Ranen Sen: It goes on increas-
ing.

Shri Narendra Singh Mahida: With-
out increasing the facilities.

Shri P. K. Ghosh: From the very
little information which we get from
the Audit Report and other reports
that are supplied to us along with the
Budget papers, it is very difficult to
ascertain on what minor points the
Railways are losing. But I can say
that generally the cause of this loss is
gross mismanagement, wastage, lack
of co-ordination, lethargy and dis-
honesty on the part of railway em-
ployees. I may give some exampies of
that.
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The hon. Railway Minister has said:

“The Howrah-Burdwan Main
Line which had been electrified
at an earlier stage on the DC
system is being converted to 25
KV AC system to have unified
system of traction in this area.”

If the Railways knew thate it would
not be possible to get DC lines when-
ever they want to extend their elec-
trification, they should have done this
on the AC system in the very begin-
ning. Thig is a glaring example of
lack of vigilance on the part of the
Railway planners,

Shri Swaran Singh: AC traction of
that voltage was a later development
all over the world.

Shri Ranga: Is DC rejected every-
where else?

Shri Swaran Singh: That is a fact.
Even in other parts of the world
originally they had DC. They are
now converting it into AC,

Shri Ranga: So, we repeat their
mistakes.

Shri Swaran Singh: Not mistake;
that is the development in this
technology.

Dr. Ranen Sen: Howrah Section
had that DC system very recently.
You could have done it with AC,

Shri U. M. Trivedi: At that time
their knowledge was weak.

Dr. Ranen Sen: It was done only
about five years ago.

Shri P. K. Ghosh: If we turn to
the Appropriation Accounts of Rail-
ways in India for 1961-62, Part II,
Annexure H, issued by the Railway
Board, which gives the statement of
losses etc., we find that large sums of
money ranging from Rs, 10,000 to
lakhs have been lost in a large num-
ber of items due to negligence and
dishonesty on the part of railway staff
and an appreciable number of such
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cases is due to lack of proper fore-
sight. Then, the Railway has to pay
large sums of money against claims
made by the consignors of goods due
to shortage and loss of goods. I may
mention that the Railways are spend-
ing large sumg of money on Railway
police and on the Watch and Ward
department. Even then, why should
there be any loss and theft? The
most interesting thing is that, when-
ever there is 'such a theft, in most of
the cases enquiries are held and after
due enquiry it is found out that they
cannot make any railway employee
responsible for this. I think this is
done deliberately.

An Hon. Member: How?

Sari P. K. Ghosh: The employees,
those who earn money, give some
share to the persons who come for
enquiry. This is going on, The lowest
staff accepting tribe gives a share to
the high officer when he comes for
checking and the high officer gives a
share to the higher officer and this
goes on to top rank officer. In our
country a system has come of v

it fawmsy I you take bribe, if you
can give a share to the higher officer,
then, you can digest that money.
Otherwise, you will be caught and
penalised. This Intelligence branch,
incidentally I may mention, has en-
hanced corruption instead of checking
it. I will talk about it later on some
other time on some other occasion.

Tickeltess travel has increased.
Here, 1 may mention, recently, our
Deputy Railway Minister issued a
circular to the Members of Parliament
in Bihar with the request to mobilise
public opinion on this account. How
by mobilising publiceopinion on this
account can this ticketless travel be
checked?

Shri Bhagwat Jha Azad (Bhagol-
pur): He should mobilise his officers
first,

Shri P, K, Ghosh: Yes. Instead of
doing this, if he had introduced more
effective vigilance on the part of the
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checking staff and prescribed more
drastic punishment for dishonesty on
the part of the Railway workers, I
think this evil could have been check-
ed, No passengers can dare to travel
without ticket unless they bribe the
Railway checking officers.

Shri A. P. Sharma: How many cases
like this has the hon. Member come
across and reported so far?

Shri Ranga: He is not a member of
the vigilance staff.

Shri P. K. Ghosh: We are not
given power to check. If we go to
check a Railway officer, he will give
us a slap. Give us power to check.
Let the Minister give Members of
Parliament power to check the vigil-
ance staff and the Railway staff, We
can definitely give you hundreds of
cases.

Shri D. N. Tiwary (Gopalganj): So
that they may have a share also?

Shri P. K. Ghosh: I think Members
of Parliament are not expected to

Mr, Deputy-Speaker: He must
finish. He has taken half an hour.

Shri P. K. Ghosh: I have taken only
20 minutes. I can speak for half-an-
hour.

Mr. Deputy-Speaker: He has taken
more than 30 minutes.

Shri P, K, Ghosh: Entering into
contracts at higher rates than the
lowest offer with the contractors who
are favoured by the Railway authori-
ties have become very common with
the Railways. Cases where such con-
tractors have not worked according to
the specifications and terms and con-
ditions of the contract are becoming
very common in the Railways, I may
mention the case of the Bengal Stores
and Supply Co. of Chakradharpur who
took up contracts worth about a
crores of rupees to construct railway
bridges, quarters and yards for the
Railways in Chakradharpur division
This contractor has a record of mis-
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appropriation in the field of foodgrains
controls and he was penalised and he
was impeached in the High Court. In
this connection, I may quote a few
lines from a representation sent by
Mr. R. P Sarangi, M.L.A. Chakrad-
harpur, This gentleman was very
philanthropic to take the trouble of
finding out the defective construction
in the works done by this contractor.

Shri Swaran Singh: How is that
philarthropic?

Shri P. K. Ghosh: He did it in the
interest of the Public,

Shri Swaran Singh: 1 see.

Shri P, K. Ghosh: Public money is
being wasted. If proper estimation is
made, it will be found out that the
Railway has wasted about Rs. 40 lakhs
on this contract—inferior quality of
works on Railway bridges......

Dr. M. S. Aney (Nagpur): Did he
submit that to the Railway authori-
ties?

Shri P. K, Ghosh: Here I may men-
tion that this gentleman wrote several
letters to the Vigilance department
and the General Manager of the South
Eastern Railway. I do not know what
steps have been taken. They did not
care to give a reply to this gentleman.
On being written by me, they replied
that the Railway authorities are not
—they replied harshly; it appears they
are also involved in this case—Rail-
way authorities are not bound to give
information regarding the steps taken
in particular matters to the informant.
He did it in the intersts of the Rail-
ways, in the interests of the public.

He is a public representative. They
had not the courtesy......
Shri Swaran Singh: I did not

object to a particular instance being
mentioned if it is mentioned in a
general way. But, if the hon, Mem-
ber wants to go into details, it is not
normally done.

MARCH 2, 1963

Budget—General 1774
Discussion

Shri Ranga: It i= not a question of

detail. It is a matter of one crore.

You have given contract to a gentle-

man who has been condemned by the
High Court.

Shri Swaran Singh: I would request
Shri Ranga who is a senior Member
to reserve his judgment unless he
sees the whole case.

Shri Ranga: Therefore, he asks the
Government to study. The Govern-
ment do not bother.

Shri Swaran Singh: I am raising a
simple point that so far as individual
cases are concerned, we have followed
a practice that they are referred to
in a general manner and in this
House individual merits or demerits
of a particular contract which, accord-
ing to the statement of the Member
concerned, is the subject matter of a
complaint and investigation, are not
generally discussed. If you want to
discuss, I have no objection,

Shri Ranga: The Member is not
raising the subject matter here. He
has made a complaint, Now he com-
plains that you have not investigated
that.

Shri Swaran Singh: He does not say
s0.

Shri P. K. Ghosh: I wrote to you
about 3 or 4 months, 6 months ago
regarding this case. I have got the
papers also. You replied that investi-
gations are being made. But, unless
somebody raises a question in Parlia-
ment, the Ministry is not obliged to
give a reply in the usual manner as
to what steps have been taken in
this matter. So many lakhs of rupees
of public money are involved. As a
representative of the public, I am
entitled to know and get information
as to what steps have been taken,

Mr. Deputy-Speaker:
written to the hon.
investigaion is going on.

They have
Member that
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Shri P. K Ghosh: Stil), it is going
on for two years.

Shri Ranga: It will go on for years.

Shri P. K Ghosh: He has promised
to let me know.

Mr. Deputy-Speaker: 1 believe that
there are other speakers also from the
hon. Member’s party, and so, he has
to give them also some time,

Shri P. K. Ghosh: I should submit
that if all this wastage and mis-
management ig controlled, the rail-
ways will earn anormous amount of
money to help the general exchequer
at the time of emergency, and also to
expand the railways enormously,
which is sorely needed in every cor-
ner of our country.

Then, I would like to mention a few
grievances relating to my constituency.
One of them is that a sleeper coach
should be provided on the Ranchi-
Howrah Express and the Patna-
Tatangar express. However, that is a
small matter; I shall leave that there,
and mention something more impor-
tant.

1 would like to point out that there
is no rail link to Hazaribagh, which
is an important town in Chota-Nagpur
district. Incidentally, I may mention
that a large number of collieries, mica
mines and other precious mineral
mines are situated in this district, and
the railways are earning enormous
amounts of money by carrying coal
and other minerals from this district.
But the people of this district are
unfortunate enough not to have a rail
link with their headquarters, I
would, therefore, suggest that a new
railway line should be constructed
between Ranchi and Kodarma via
Hazaribagh. This line will pass
through important and fast-growing
mining and industrial centres of Chota
Nagpur, like Pathratau, Bhurkunda
etc. If this suggestion is given effect
to, the distance between Ranchi and
Patna by rail will come down to about
200 miles as against the present dis-
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tance of 262 miles. As regards Ranchi
and Patna, you know that Patna, of
course, is the capital of iBhar, and
Ranchi is going to be one of the most
industrially developed centres in
India. Incidentlly, I may mention
that in this case, the distance by rail
between Delhi and Ranchi will also bc
decreased considerably.

I hope the Railway Minister will
give due consideration to these sug-
gestiong made by me. In conclusion,
1 shouid thank you for giving me so
much time to express my views,

Shri V. B, Gandhi (Bombay Cen-
tral South): The hon. Railway Minis-
ter Shri Swaran Singh has presented
his railway budget. We have had
from him a rather heartening picture
of the all-round progress that our
railways have made. We have listen-
ed to him and to the account that he:
gave us of the way in which railway-
men of all ranks rallied in the recent
national emergency. The way they
did that was almost heroic. And I
may assure, therefore, on behalf of
this House, Shri Swaran Singh and
the rank and file of the railwaymen
that this House has a very sincere
appreciation of what they did.

Now, I come directly to the subject
of the budget. I shall try to confine
myself to dealing with one aspect of
the budget, namely the proposal to
raise a sum of Rs. 15 crores as addi-
tional revenue in 1963-64. This
revenue is designed to be utilised to
strengthen the Railway Depreciation
Reserve Fund and the Railway
Development Fund. We all recall
that last year, in the budget, there
was a proposal to secure an additional
revenue of a sum of Rs. 21.26 crores,
and for the purpose of that proposal,
the railway freights and passenger
fares were to be raised, and they were:
raised. In the current budget, again,
we find, as I have just said, that
freight rates are to be raised by
means of a surcharge of 5 per cent
on goods; also, a surcharge of 10 naye:
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paise per rupee is to be levied on
parcels. We find that here there is a
regular history of periodical increases
in charges made by the railways,

The Railway Freight Structure En-
«quiry Committee of 1957 had suggest-
ed a limit of something like 13 per
cent up to which the railways should
go in increasing their charges. But
we find today that already they have
utilised this recommendation to its
full limit. Now, I shall begin by say-
ing that I do not favour this proposal
of increasing the railway freight rates.
I wish they could have found some
other way of doing that without
having to increase these freights. For
.one thing, these increases enhance the
cost of freight to the users of rail-
‘ways and for wnother, they have seri-
ous wider repercussions which go
much beyond the sphere of railway
freights. 1 mean here in this case
what usually happens is that there is
an upward push all around to the
entire cost structure in the economy.

14 hrs,

Reading the two paragraphs which
deal with the proposed increases in
railway freights, one finds that the
case they have made 1is not a very
-convincing one and as I said—I repeat
it—I wish that they could have avoid-
«ed having to impose this new burden.
I am not opposing the idea of raising
additional revenues for the Govern-
‘ment. Government should have all
the revenues possible at thig time of
emergency that they could get. But
here I am making a di:tinction, and
that is that it is the Government that
should have these additional revenues
and not necessarily the railways.
‘Wh:'? Because getting thesz revenues
by wav of addition to railway freights
through the railways has certain
reporcussions, as 1 have said, on the
cost structure of the economy. We
-all know that already our economy
has become inflation-prone and we
can take chances of further inflation
only at our peril. The Finance Minis-
ter in his last year’s budget speech
‘bas given us his price philosophy in
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respect of public undertakings owned
by Government. According to this...

Sari Swaran Singh: It will be more
profitable to refer to this year's
speech.

Shri V. B, Gandhi: 1 shall, but I
will try to make out my point.

With reference to public under-
takings, this philosophy is that we
should take out of public under-
takings as much as we can. Now, I
believe that to that extent it is quite
legitimate for a government to want
to take out of its public undertakings
as much as those undertakings can
yield. But there 1is an exceptlion
which should be made in the case of
certain undertakings in which I
include—and prominently include—
the railways. Why I do so is because,
as I have said, on whatever is done
by way of changing railway freights
depends to a large extent certain
consequences, economic, which are w
follow. We have, therefore, once for
all to decide the direction in which
we shall go in this matter of price
policy. Do we wish to go in the
direction of inflation or do we wish
to go in a direction in which it will
still be possible to check inflation?
The price philosophy of the Finance
Minister may be good in some cases,
in some undertakings, but it will not
be o0 good, also right, as I said, in the
case of railways. It has to be dis-
criminatingly applied, Let me quote
the Finance Minister very briefly. He
says:

‘“We must get an adequate
return on the vast amount of
capital we are investing in our
railways, power plants, irrigation
works, fertiliser plants, steel
plants and the like”,

Further, he goes on:

“A policy of charging a proper .
fee or price for the services and
products supplied by the publie
soctor hag to be followed. Better=
ment levies, water rates, electri-
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city charges, railway freights and
the like cannot be determined on
the philosophy of no profit and no
loss”.

And so on. I will not read any
further. That, in a nutshell, gives
the philosophy as laid down last year.

As 1 said, this is not an all-wrong
policy. It is legitimate for us to so
work some®of our undertakings as to
see that they result in a fair margin
of profit, a surplus for general reve-
nues. But the railway undertaking
does not belong to that category and
that for the reason that what the
railways offer to their consumerg and
their users is a service which, in most
cases, forms an element of cost in
their hands.

Mr. Deputy-Speaker: He  has
already taken 15 minutes.

Shri V. B. Gandhi: Railway ser-
vices, as is well known, are largely
used by those who are producers of
goods and services and railway
freights and fares are an element in
their cost of production,

I have very few minutes and,
therefore, I will come directly to the
points I wish to make. For that, I
cannot do better than read a brief
passage from my last year’s speech
in this House on the budget. I hope
my hon, friends will not mind it.

Mr, Deputy-Speaker: Your own
speech? It is already on record. Need
not be read.

Shri V. B, Gandhi: I may be allow-
ed because otherwise it will not make
any sense to all that I have said. It
is only a few minutgs.

“For instance, Railway is one
such industry that has a greater
inflationary potential.  For, the
railway or railway service is
something which constitutes an
element in the cost of production
of @ whole range of services and
products, Railway service consti-
tutes an element in the cost of
production that straddles the

2819 (Ai) LSD—17.
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entire spectrum of our economy.
Why does it do that? Because,
railway service is an element in
the cost of production of SO many
pther products. Let us take an
instance. If you raise the railway
freight by say 5 per cent, then
the cost of coal which the Rail-
ways carry has to be increased
not by 5 per cent, but perhaps a
little more, proportionately a little
more than 5 per cent. Then, this
coal is largely used by the steel
plants, The steel makers have to
put up their price of steel more
than proportionately. The steel
makers pass it on to those who
use their steel, say, the tool
makers. The tool maker in his
turn has to put up the price....

Mr, Deputy-Speaker: He cannot
read speeches which have been made
before, which are already a part of
the record. It is strictly illegal.

Shri V. B. Gandhi: I thought it
might be relevant.

Shri Bade:
page.

He may refer to the

Mr. Deputy-Speaker: He may give
the page. Those who are interested
may go through it.

Shri A. C. Guha (Barasat): That
may also go into the proceedings.

Shri V. B, Gandhi: I am referring
to Columns 3228 and 3229

Before I conclude I shall only say
that there is a very clear case for
making "a distinction between our
policies of charging prices for services
of our public undertakings in a dis-
criminating way, and always looking
to the larger economic consequences
of our policies.

Thank you.

Shri U M. Trivedi: The adminis-
tration of railways has been a matter
of criticism at my bands for the last
s0 many years. I have found thgt
they only justify an adage in Gujarafi
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which says that even if a big Babul
tree grows on the buttocks of some-
body and if some pecple criticise it,..

Shri P, R, Patel (Patan): What is
there Gujarati about it?

Shri U. M, Trivedi:. ...then the man
whom you accuse of having a big
Babu tree on his buttocks will only
say that it is creating an umbrella for
him. He does not feel ashamed that
such a strong attack has been made
upon him. The same thing is here.
The railway administration has not
shown any improvement whatsoever.

Unfortunately, wastage in the rail-
way administration is growing. Study-
ing the Railway Budget I find a good
deal of wastage that could have been
avoided and can even now be avoid-
ed by some imagination on the part
of the Ministry. Year in and year out
we see that high-salaried officers are
on the increase. After applying my
mind to the Directorate-General of
Standardisation I find that the work
can be done by 10 senior Class III
officers, with the help of tree juniors
for each of them but the standardisa-
tion which can be judged, analysed
and recommended within a fortnight
all over the railways is taking away
a lot of expenidture without any pro-
per use. Even today the standards
which we require are missing. They
are missing in the making of coaches,
in the making of a comfortable
journey, even in the signals given for
incoming and outgoing trains. The
Western Railway has one system, the
Central Railway has another, the
Northern a third and the Southeastern
a fourth. An Indian passenger on
Indian railways, travelling in his own
country, gets confused when he
travels from one zone to another.
What type of standardisation is being
carried on I do not know.

Even in getting tokens of line clear-
ance the systems differ, and standar-
disation has not been introduced.
sometimes the Rialway Minister criti-
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cises the Opposition saying that they
criticise simply for the sake of criti-
cism and do not offer any construc-
tive suggestion, I would like to sit
with him across the table, but I want
to tell him that this type of wasteful
expenditura must be avoided under
all circumstances, Too much waste is
taking place in the administration of
our railways.

In 1938-39 when India was un-
divided, the total mileage of the rail-
ways was 41,000 but today we have
got a total mileage of only 35,625.
That is to say, there is a sort of
shrinkage in mileage. Total em-
ployees then were only 6,41,000 but
now the number of employees has
increased to 11,76,000 and this does
not include the so-called casual labour
where, by the machination of employ-
ing a man for three months, discharg-
ing him and employing another man
in his place, we see to it that they
do not complete a period of six
months and become eligible for being
made permanent. Thus, we have a
huge number of employees without
any corresponding benefit,

We have got a huge force growing
up, the Railway Protection Force. In
1952 in my maiden speech in this
House I said that this Watch and
Ward Department was merely a
Watch and Rob Department. So, you
probably got funky—I am sorry using
that language—and changed the name
to Railway Protection Force, What is
the protection that is afforded by
these people? Why not utilise the
police force for this purpose? Why
pay for the railway police? We
always pay to the State Governments
avery naiya Paisa that ig to be spent
for providing police. Now, what do
they do? They are useful for crush-
ing down the spirit of the railway
employee. Every class III employee
is worried by these police officers.
Each sub inspector of police incharge
of what we call station House GRP
or the SOGRP extracts money from
each of these people and threatens
him. I remember twenty such cases



1783 Railway

and I shall enumerate them if you
like. If you like I will show that on
the Western Railway every SOGRP
molests every station master on the
line and extorts money from him.
What is the protection granted?
Senior officers are also silent about it.
They are not able to give any pro-
tection to class III employees. The
net result is that for every little
accident you may not like to posecute
but a theeat is held over the head of
the railwaymen and he is told: unless
you pay Rs, 5,000 I am going to prose-
cute you. Now how many prosecu-
tiong have you been able to save? Of
what use is the railway protection
force? If you go to Ratlam you will
see this day in and day out, a thing
which I have peointed out to the
officers concerned, there is a big hole
created in the wall in the loco shed.
Every day theft is taking place.
Young urchins of 7-8 years age do the
theft of coal. A man is sitting opposite
carrying on, stealing coal for years
together. No steps have been taken
to stop this. This is a useless body.
In the Rajasthan Railway with 189
miles, there were five chowkidars
and there was not a single case of
pilferage in the whole of Rajasthan
railway. But what do we find with
this huge army of ,railway protection
force? I do not say that these people
should be thrown out of employment.
It is time that they were transferred
wholesale to the Army. They are not
of any use to the railway administra-
tion.

Shri Shahnawax Khan: They are
standing shoulder to shoulder with
Army personnel in NEFA. Do you
know that?

Shri U. M. Trivedi: I am not critici-
sing the man as such. I am criticising
the administration of the railway pro-
tection force which is of no use to the
railway administration. They go and
stand at the railway platform when all
the goods are there, Four or five of
them keep watch. On whom? So that
others may not look at them and they
may carry on pilfering. How many
cases are there, I ask the Deputy Min-
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ister and the Minister, against these
people for pilfering? How many
cases are there ggainst the head cons-
table and naiks, involved in theft?

Let me read out an illustration from
page 111 of the Appropriation Accountg
of the Railways for 1961-62.

“110 mild steel iron girders
booked to Morvi on 3-1-1960 were
loaded in a wagon which arrived
at Kotah on 10-1-1960 under entry
SCOB—Eastérn Railway.”

That is Sitarampur, a siding of Tata-
nagar. They arrived at Kotah, What
route was being followed? Before the
train terminates the guidance is taken
and the guard gives the guidance and
is entered by the number-taker. He
does not take care to tally it. He just
makes a report and the guidance that
is submitted by the guard is sent to the
DOS and nobody cares to find out what
happens. This wagon wag marked
sick.

“It was placed on sick line for
repairs and made fit on 24-1-1960
but it remained there upto 28-1-
1960. On 29-1-1960 it was placed
on line when the label showed
entry ex-SCOB to Indore. The
wagon left Kotah on 2-2-1960 and
arrived at Indore on 6-2-1960.”

Instead of going to Morvi, the wagon
went to Indore. The train had ter-
minated there at Kotah. The wagon
was noted, the guidance was noted
there. What was the railway protec-
tion force doing? 110 steel girders
were got delivered through the agency
of these people at Indore. Many such
instances are given herein. When you
see them and see the positidn you will
find that there is absolutely no protec-
tion given to the railway property. You
can just stand on any station where
there are the sugar mills, Thousands
of maunds of sugarcane are stolen and
who are the people stealing it? It is
these, my friends of the railway pro-
tection force.

I shall now refer to co-ordinating
the efforts of all railway employees. In
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this very nice book, Indian Rail.ways,
very nicely printed—every year it is
being printed; most of it appears to
be a waste and some of it is useful for
persons like me. It says in figures
that 5876 fans were provided and so
many reading lights were provided.
Come with me in  the train in the
Malwa section between Ajmer and
Khandwa. Not one first class has got
a single reading light; each one has
been taken out. Everytime I go there
I find it is missing. What happens?
Everytime I look at the fans, when the
hot season begins, I will find; that the
fan is either noted as ‘damaged’ or
removed. The fan is not available.
What is this railway protection force
meant for if this sort of thing is going
on? We must have to look into the
affairs of this administration in a very
careful manner.

Now, about doubling. Doubling is
going at great speed. Before it started,
just to allow the progress of the mail
train, and not to obstruct the progress
of the goods train or restrict their
speed, some stations were created, new
stations which never provided for any
traffic, just for the sake of thaving
crossings. 8 or 9 stations had been
built between Godhra and Ratlam.
Now, doubling has been completed.
But these stations are also there, with
no traffic earnings whatsoever, not
even a pie. Although doubling has
been complete, what is the speed of
the trains? You had a speed of at
least 12 miles for the metre-gauge and
about 11.2 mileg on the broad-gauge
per hour for goods trains. Have you
increased the speed now? Your speed
in 1960-61 came down to 8.5 miles on
the metresgauge. It is not a very
great progress of which we can be
proud and it has been brought to your
notice over and over again. It was un-
fortunate that our Ministers for Rail-
ways are three only and they have
got 3 huge army to manage. Really, 1
do admire their courage; they do that
task as efficiently ag they can but at
the same time they must look up and
see that they carry out their duties
more efficiently.
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[SERI SURENDRANATH DWIVEDY i the
Chair]

Shri Shahnawaz Khan: Look at the
loads that are carried,

Shri U. M. Trivedi: My hon. friend
Mr. Shahnawaz Khan will bear with
me. I do understand what this lcad
means and what it does not. I is
merely a jugglery. What is done 1s
this. It reminds me of the new box
wagons that were made. They were
made for the purpose of bringing coal,
for rapid movement of coal. Their me-
thod of coupling is that one box wagon
can be attached only to another box
wagon so that these box wagong are
to be carried back empty all the way
from the place htey have reached to
the coal fields. The empty hauiage is
there. But the mileage is calculated
on all that and that mileage multi-
plied by the movement gives you the
tonnage which is a fictitious one,
which is not there really. It is like
the EFT business. I was reading that
General Shahnawaz Khan, our hon
Deputy Minister, was very fond of
having a gang of TTEs who are krown
as Shahnawaz Gang going about. Now,
what is the result? A figure of Rs. 3
crores is given as being realised from
ticketless travel. My respectful sub-
mission is this: please do not calculate
that everv EFT represents a ticketiess
travel. I find this every time I travel,
Year in and year out that the poor
fellow, the TTE has been told: *your
daily return must come to Rs. 20; if it
does not come to Rs. 20, you will be
penalised or censured; action will be
taken against you” That is why he
goeg to a wayside station master and
tells him: if 3 man wishes to go to
Indore, give him a ticket to the next
station and I will make an EFT for the
rest of the distance. That kind of

. thing is shown to you: here is ticket-

less travel which we have checked.
This is a thing which we all know. We
must not gloat over the picture and
feel that we have been able to check
ticketlesg travel. It is not so.
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Again this reminds me further of a
certain grievante which generally the
railway employees have. The Govern-
ment of India is trying, through this
new amendment of the Constitution, to
see that government servants do not
get a second opportunity of giving an
explanation. The railway employee
wil] be the employee who will be the
worst hit on account of this, bacause
the railway officia] is not a lawyer and
is not trained in that art and what he
does is this. He allows an enquiry to
be held by one officer. He reads the
report of that enquiry, and after read-
ing it, without even giving an oopor-
tunity to the employee concerned who
is to suffer the penalty coming before
him, he passes an order either of re-
moval or reduction in rank or some
such thing. You have not been able
to mould the procedure properly so
far as discipline and appeal rules are
concerned, and today that is a sore to
anybody who has got an eye on the
rights of natu-al justice which a man
must Bet before he is condemned in
any manner. And here I will ask,
through you, Sir, the Deputy Minister
to look into the case 58 Calcutta 1938
A.LR. where recently one of the judges
remarked that it is an offerce ggainst
natural justice that a man who passes
an order, who condemng a person, has
not even seen the face of that person,
nor heard his evidence, and yet passes
the order. I personally brought one
case to the notice of my hon. friend,
but I will not refer to it here, because
he might be dealing with it even
today. But the difficulty is that this is
a general thing, and the greatest hull-
abaloo that is raised by the railway
staff is, ; “for God’s sake do not put
us into such a situation where the
senior-scale officer may pass an order
without giving us any hearing and-de-
priving us of our only means of liveli-
hood.” I have found, and it is a thing
which each one of us will realise, that
a railway employee is a special type
of employee and he loses contact with
the world. He thinks generally that
heisaverywiseman,butheﬂndsin
the struggle for existence after he gets
out of the railway that he is no-

where and that his life is most miser-
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able once he loseg his job on the rail-
ways.” Therefore you must take pity
on him and mould the ruleg in such g
manner that your employee does not
suffer for want of a proper hearing.

One thing more and I may have
done with this. I would like to draw
your attention to the present position
of the enquiry clerks on the Western,
Central and Northern Railways. These
enquiry clerks are really one of the
most polite staff that obtains on the
railways. They deal with the public;
they deal with them in ap extremely
polite manner, they give proper in-
formation and proper guidance, and
they are very intelligent people. But
what happens? They have no channel
of promotion, The people trained under
them, the ticket collectors trained
under them, become their bosses.
There is no channel of promotion pro-
vided for these people and they get
stuck up at Rs. 240. I know of about
50 clerks on the Western Railway who
have put in fifteen, seventeen or
eighteen years of service, and they are
rotting in the same place where they
were. Under the regulations the
highest grade is probably that of the
chiet reservation inspector, to which
the man can never aspire to rise. You
must provide for a proper channel c¢f
promotion for these enquiry clerks,

‘because these are better behaved men

and they will be able to behave in a
better manner with the passengers.
You should lock into the question whe-
ther provision cannot be made for
their being promoted as conductor
guards on mail trains and such other
important positions where they may
have to deal with superior people and
they can behave in a proper manner.

Then, one thing which I am in duty
bound to bring to your notice is this.
There is a complaint, and a very
reasonable complaint, on behalf of the
staff of station-masters and A.S.M's on
the Central Railway, the Northern
Railway and the North-Eastern Rail-
way, and particularly on the Central
Railway Where the old system still
prevailg even today of interpolating
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guards in the gradeg of SM. and
A.SM. They thus deprive the poor
A.S.M. who has chosen a particuiar
line, of his proper promotion. The
guard, who does not know, either the
Morse telegraph code or the gperating
signa) system is, because of his having
reached a particular grade, interpolat-
ed here, and the poor ASM. who is @
specialist is kept back, Very recently
there was an order by the Railway
Board, and that iy why I have the
grouse that the Railway Board is not
able to co-ordinate everything and
standardise things in a proper man-
ner. Why this system does not pre-
vail in the other five or six Zonesg and
why it is allowed to prevail only on
the Central, Northern and North-
Eastern Railwayg passes my compre=-
hension. The Station-masters’ Asso-
ciation of the Central Railway went to
the Supreme Court, and the Supreme
Court Judge—I think it was the Chief
Justice Mr. S. R. Dag himself—al-
though he was not able to do full jus-
tice, observed that it is high time that
such incongruity should disappear and
that these railway people, that is the
Station-masters and A.S.M’s of the,
Central Railway, should not be made
to suffer on account of this.

Next I would like to say a few
wo:dg about quarters. On the last,
occasion also, after the vote on ac-
count, when the question arose on the
Railway Budget I drew your pertin-
ent attention to the question that you
should not charge any rent from the
Station-masters and A.SM’s of way-
side stations. It is sheer injustice, I
should say, that rents should be
charged from these people, They live
in the villages, and they live at the
risk of their lives, just to help the
railway administration. Yet you want
to charge them rents. Would yeu give
them the liberty of going and living in
the village where they can get a house
on a rent of eight annas? The raliway
administration charges him at the rate
of ten per cent of his pay. Why charge
him at all? Formerly they were not
charged. Yt is quite good, and you can
charge, at big cities where there is
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dearth of accommodation. But where
there is ample accommodation, where
there is ‘no demand for your quarters,
and the man has to remain perforce in
your quarter at the cost of his lite and
sacrifice the comfort of being with his
children and others, even there why is
the rent being charged from him?
Most emphatically I will submit ‘that
you must see that this anorpaly is re-
moved so far as these wayside Station-
masters are concerned.

Then, one thing more.

Mr. Chairman: The hon. Member is
taking all the time and will practically
leave no time for the second speaker
of his party.

Shri U. M. Trivedi: I must have ex-
ceeded the time-limit; I thought I
had not. I will now conclude.

‘One more thing that struck me is
this. We are going to increase the
import of diesel engines. On the one
hand we were going to charge electric
traction. The AC traction has now
been introduced on the French Rail-
ways. It has been found to be useful
and economical. We are talking of
changing from DC to AC. If we want
to change from DC to AC, please con-
sider this position properly and well
If it is economical I see no reason
whatsoever for having increased trac-
tion by diesel engines. There is some-
thing which has reached my, ears, and
therefore I am bringing it to your
notice that a high-level and full en-
quiry must be made before we put in
our orders for diesel engines,

Shri A. P. Sharma: Mr. Chairman,
Sir, unlike the previous speakers, at
the very outset 1 would like to con-
gratulate the Railway Minister and the
Railway Ministry for presenting a
budget which is surplus, maintairing
the financial position of the Railways
sound and also without increasing (he
fare of third-class passengers, whieh
was increased last year.

I was listening very patiently and
carefully to the observations made by
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the various speakerg regarding the
working of the Railways, sometimes
also passing sweéping remarks against
the railway employees as a class. So
far as the working of the Railways 1s
concerned I do agree that there is
scope for improving their working.
As a matter of fact, at np stage it can
be gaid in any particular department
that a stage has bee reached that
there is no scope for improvement.
Therefore, so far as the criticism of
the working of the railways is con-
cerned, I have also certain suggestions
to make, to which I shall come later
on. But I am very much pained to see
some of the Members passing sweeping
remarks against the railway workers
as a class—may they be small or big
workers; they are also a part or sec-
tion of society, and therefore, if there
is any shortcoming in the railway em-
ployees ag a class, that short-coming is
also found in the society as a whole.
By saying this, I do not mean that I
am out to support whatever, right or
wrong, the railway employees or a
few black-sheep among them might be
doing; I am stating this only because
I am associated with the railway trade
union movement, Particularly, it
pained me to hear the remark of my
hon, friend Shri Hanumanthaiva from
the Congress benches, when he said
that the labour unions are working as
a brake to the efficient working of the
railways. In the previous year also, in
_this very House, I opposed this kind of
remark from some hon. Members. It
pained me more when such 3 remark
comes from the hon. Member from the
Congress benches, because, since 1
also belong to the Congress benches, it
becomes a painful duty to oppose such
remarks from my own friends.

So far as the rajlways are concerned,
I have also to make a few observa-
tions regarding their working.

I would like to draw the attention
of this House to the Audit Report for
1961-62, which hag been published in
1963, this year. If you look into that
report, you will find that the loss on
the railways had just increased by

double during the last few year;, In.
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the year 1957-58, the losses were
Rs. 48 lakhs; in the year 1961-62, the
losses have gone up to Rs. 96 Jakhs. If
you see the items of losses you will
find that some of these losses are due
to delay in taking decisions by high
officials, and delay in executing the
decisions.

Then, g very strange item of losg is
that a number of quarters which have
been constructed for the railway em-
ployes; some of them remain unoccu-
pied, and in some cases, they have re-
mained unoccupied even up to 20
months. That also is an item of loss.
Here, I would like to speak about the
particular attitude of the railway ad-
ministration in the matter of labour
relations. The building of quarters
for railway employees is definitely a
welfare measure and therefore I am
sure that if, before the construction of
these quarters, before they acquire the
land for building such quarters, the
railway employees or their repre-
sentatives are consulted, the railway
employees, would not have refused to
occupy these quarters. In this parti-
cular case, it is specifically stated that
the railway employees have refused to
occupy the quarters because of certain
inconveniences.

In the Audit Report you will also
find that in certain cases excers pur-
chases have been made and the stores
have remained unutilised, and so they
have had to be scrapped on account of
their not being utilised by the railway
administration. In this way, you will
find a number of things, but I do not
wish to take much of your time and
the timie of the House, because they
are fully explained in the Audit Re-

port.

Next, I would like to draw the
attention of this House and of the
Railway Minister to the working of
the various zones about which I also
spoke in the previous year while
speaking opn the railway budget. The
railway administration itself had ac-
cepted that they had created some
more divisions in the Eastern Railway
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and divisionalised the South-Eastern
Railway. They have divisionalised
these railwayg to improve the gpera-
tional efficiency of the railways. The
Railway Minister, in this very House,
assured us while replying to the de-
bate on the railway budget last year
that if necessary more zones would be
created. If you see the increased
volume of traffic on the railways and
also the expansion of the railways in
this country, where the route-mileage
has also increased, I do not think that
there can be anybody who will dis-
agree that there is a necessity for revi-
sion of the present zones.

In this connection, I would like to
draw the attention of the House to the
fact that the Northern Railway runs
from Mughal Saraj to Bikaner and
Jodhpur; the Western Railway runs
from Kutch to Bombay and up to Delhi
on this side; similarly the Central
Railway and the Southern Railway
cover large areas; They are unwieldy
that even the railway officials are
complaining that it is not possible to
manage these railways efficiently. I do
not, therefore, understand what is the
difficulty that stands in the way of the
Railway Ministry in revising these
zones and making them smaller so as
to attain better operational efficiency.

Sir, I would now like to draw the
attention of the House to the economy,
and particularly to fuel economy. The
hon. Railway Minister has appreciated
the introduction of Suri transmission.
You will be surprised to know that
this transmission was Invented in the
year 1956. But, although on an
average 150 to 200 engines are pur-
chased from outside, every year, in
the course of the last seven years only
seven engines have been fitted with
Suri transmission. It has been admit-
ted by the Railway Ministry itself,
that there has been an economy in
fuel consumption to the extent of 10
to 12 per cent. This patent will last
only for seven years more. If this is
not fully and widely utilised, it will be
utilised by other interested parties. I
do not understand what is the diffi-
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culty in the way of the Railway Min-
istry in having a wider utilisation of
this Suri transmission which has been
so useful in saving fuel.

The Railway Minister has talked
about incentive schemes about which
the railway workers are also con-
cerned. I cap assure this House that
not more than 25 per cent of the work-
shops have been covered by this incen-
tive scheme so far. The result is that
most of the railway employees are
dissatisfied because, we find that most
of the higher grade posts in the vari-
ous workshops are not being filled, and
the result is that the chances of pro-
motion for the employees even in cer-
tain semi-skilled posts are also being
curtailed. Therefore, I would request
the Railway Ministry to examine the
working of this incentive scheme,
because the Railway Minister has said
that he would liké this incentive
scheme to cover a greater number of
workshops.

1448 hrs.
[MR, SPEAKER in the Chair]

My hon. friend Dr. Ranen Sen has
said something about Chittaranjan. I
would like to add the Integral Coach
Factory, Perambur also. It is a fact
that the factories at Chittaranjan and
Perambur have done very useful ser-
vice so far as the self-sufficiency of the
railway is concerned, but, as T stated
the other day while speaking on the
supplementary grants for the railways,
the railway workers who made Chit-
taranjan a pride of this country have
not been given even trade union
rights. The result is that no uniop, is
recognised in Chitfaranjan and Peram-
bur, although they fulfil certain condi-~
tions.

My hon. friend Shri U. M. Trivedi
has spoken about the increase in
house-rent, At this stage, T would like
to associate myself with acclamation
of this House the appreciation accord-
ed by the hon. Railway Minister for
the efficient working of the railway



1795 Railway

workers, particularly during the emer-
gency, and especially on the North-
Eastern and the North-east Frontier
railways, in carrying goods and
moving troops and materials for de-
fending our borders without interrupt-
ing any other normal movement of
‘traffic. I would also like to ask a
question to the Railway Ministry: in
view of this good performance by the
railway employees, is it proper for the
Railway Ministry, as g good employer,
—instead of rewarding the railway
workers—to increase the house-rent of
the railway quarters to such an extent
so as to take away whatever little
benefit they have got on account of
the recommendations of the second
Pay Commission?

Sir, the Railway Minister has very
kindly appreciated the labour relations
on the Indian Railways. So far as
this is concerned, I find that every
Railway Minister, year after year, at
the time of the budget, has expressed
the same opinion, namely, that the
permanent negotiating machinery is
working very satisfactorily on all the
tiers.

I am connected with one of the
Federations and as such, I can inform
this House that this permanent nego-
tiating machinery is a total failure. It
has failed to work effectively both at
the divisional level and General Mana-
ger level. Perhaps to some extent it
works satisfactorily at the Railway
Board lexel only. What is the fate of
this negotiating  machinery? The
highest tier of this negotiating
machinery is the Tribunal. If we fail
to settle certain grievances of em-
ployees by negotiation, an ad hoc tri-
bunal is to be set up for arbitration.
But you will find that in the railways
not a single arbitration has been con-
ceded so far, excepting the one-man
tribunal known as Justice Shankar
Saran tribunal. The recommendation
of that tribunal has also been accept-
ed by the Railway Ministry with great
difficulty.

Thus, you will find that in the rail-
ways there is no proper machinery to
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deal with the grievances of the rail-
way workers. The railway workers
do not have the right to differ. When
I say this, I mean that the last word is
with the railway administration and
not with the railway workers, I do
not mean to say that whatever the
railway workers say should be accept-
ed. But whenever a dispute arises
between two parties, it is an accepted
principle by the Government that the
dispute should be adjudicated by a
third person, Therefore, I do not
understand what is the difficulty of the
railway administration in extending
arbitration to railway employees. Re-
cently on the question of house rent
allowance, there has been some differ-
ence of opinion between the National
Federation of Railwaymen and the
Railway Board. We demanded arbi-
tration on that question, to which the
Railway Board flatly refused. Then,
where is the question of getting jus-
tice for railway employees? On the
top of that, there is a complaint that
the railway employees do not behave
properly with the administration. But
if all the peaceful methods of negotia-
tion and the method of arbitration are
shut, where is the other alternative
except fighting against such an
administration?

The Railway Minister also stated
that “400 joint committees have been
set up on the various railways. So
far as the labour is concerned, we do
not know what are these joint com-
mittees,; The Joint Committees must
be existing amongst the high officials
and their so—called favourites. But so
far as railway labour in general is
concerred, I can tell you straightaway
that there is nothing like a joint com-
mittee on the railways.

Workers’ education has been very
much talked about—workers’ educa-
tion not for improving the efficiency
of the working of the railways, but
educating the railway workers in the
matter of trade unionism, to make
them good trade unionists. I remem-
ber in 1959 there was an agreement
between my Federation and the Rail-
way Board, according to which the
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railway administration agreed to give
certain facilities like travel facilities
and accommodation facilities for start
ing trade union education cenires. But
I do not know whether the Railway
Minister is aware—because I am not
aware—whether there is any such
centre functioning in the railways. It
would be a very happy thing if the
railway administration sets up educa-
tion centres to. educate the workers
and make them reasonable, sober and
constructive trade unionists.

It is stated in the Railway Minister’s
speech that there is a programme of
constructing 12,000 quarters every
year for the staff. The Deputy Minis-
ter accepted the other day that 45 per
cent, of the railway employees have
already been housed. There are 12
lakh employees on Indian railways
and with this programme of construct-
ing 12,000 quarters every year, 1 do
not know how many years it will take
to provide houses to a substantial
number or a majority of the railway
employees,

Regarding educational facilities for
the children of railwaymen, I am very
much pained to see the observation
made by the Railway Minister in his
sveech that there are 36 higher secon-
dary and high schools, 24 middle
schools and 641 primary schools func-
tioning on the Indian railways. There
are more than 6,000 railway stations
all over the country. I do not know
the year 1957, 1958, 1959 or 1962,
whether this figure of 641 relates to
‘because 1 remember these schools
were started as early as three or four
years back and every year these
things are being repeated. In this par-
ticular statement of the Railway Min-
ister, it is said that education for
children of railwaymen is a State sub-
ject. This is not a correct statement.
The railway administration itself had
accepted that if the State Governments
fail to provide schools for education of
children of railwaymen, it is the res-
ponsibility of railway administration
to provide schools for the education of
their children.
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Sir, lestly, I come to trade unions.
The railway administration follows a
very peculiar system of dealing with
the trade unions, In this very House,
the trade unions have been accused by
more than one hon. Member. As 1
said earlier, one hon. Member said that
trade unions are serving as a brake to
the efficient working of the Indian
railways. I want to emphasise in this
House that there are trade unions and
trade unions, but the railway admin-
istration is treating all the trade
unions—good, bad and indifferent—
alike. If there is a destructive trade
union, they take it to be a good trade
union, If it is a bad trade union, that
is alsp treated as a good trade union.
But if there is a constructive trade
union that comes last in their list. We
have been advocating for the last 15
years from the very inception of the
Indian National Trade Union Congress
that the railway administration should
fix certain norms, certain code of con-
duct for trade union workers. If a
particular trade wunion does not
ubserve that code of conduct, they
must brand that trade union as bad
and that trade union has no right to
exist. But if a trade union is going
to serve the interests of the railway
workers and through them the in-
terests of the country, that trade union
must be encouraged. I am talking of
a trade union which hag already
accepted—not because  Government
wants it or the Railway Ministry
wants it, but becauge the railway
workers of that union have them-
selves decided on their own willing-
ness that whenever the interest of ‘he
country comes before them. they will
sacrifice their own interests; they have
given enough pro~f of it on the last
so many occasions, particularly at the
time of the last general strike, when
85 per cent. of the railway workers on
the call of that kind of trade union
have opposed that strike, because it
was not in the interests of the country.

With these words, I would submit
to the Railway Ministry that if they
accept a new and constructive



1799 Railway

approach towards the trade unions,
they will find that the trade unions
will be working the Indian Railways,
instead of co-operating in the work-
ing of the Indian Railways,

Shri N. R, Ghosh (Jalpaiguri): Mr.
Speaker, Sir....

st ®gET (IWH) : TAqF 7AEY-
T, ¥ gumar § 5 3@ aw@ s
AL &

Mr, Speaker: The bell is being rung.
Now there is quorum. The hon.
Member may continue.

Shri N. R. Ghosh: The hon. Mem-
ber of the Communist Party who
opened the debate on the railway
budget this morning wanted to scrap
the whcle railway budget on certain
grounds. He spoke of the trade
unions, industrial relations, accidents
and other things. I would only say
this that there are trade unions and
trade unions. There are certain unions
vho mostly try to create disaffection
amongst the workers and who do not
have the interest of the country at
heart. Therefore, whenever these
gentlemen speak about these indus-
trial relations, we have to be careful.
We wonder what is actually behind
their mind, up their sleeves.

I do not say that the railway budget
is free from blemishes, Every organie
thing has got its blemishes and it
must have some scope for improve-
ment. But on the whole, the railway
budget this year is a good one. It
has not enhanced the passenger fares
and it is a surplus budget, and I think
the present Railway Minister has
shown enough proof of his imagina-
tion and drive. Therefore, I congra-
tulate him on this budget. But at the
same time, I must refer to a few
things which strike my mind.

15 hrs,

One significant omission in the
Railway Budget is that, practically,
our border problem has not at all been
dealt with. You know that the North-
eastern frontier has been invaded by
the Chinese, In the context of that
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border problem, the acute transport
problem of Assam and North Bengal
has not at all been touched. Sir, when
our country was partitioned, Assam
and North Bengal were the worst
sufferers. Practically the whole of
Assam and North Bengal were cut off
from the rest of India. There was one
railway and that was taken away from
us. There was one rcad connection,
but a sizeable portion of it has gone
over to Pakistan. In hot haste, with
commendable speed, we got the Assam
rail link, It set up a sort of railway
connection, but it was more an apslogy
than a railway. These remarks will
not appeal to some people of the Rail-
way because, I know, whenever this
Assam rail link is criticised a sort of
an allergy develops and any criticism
against this railway is considered to
be a sort of condemnation of this rail-
way. It is nothing of the kind. With
regard to the road connecticn, we
followed an alignment which was in
existence at the time of the British

" during the last World War. We ex-

tended that road connection, we sup-
plied the missing link and we had the
National Highway No. 31, which was
soon after badly disrupted, This is
the pattern of the region.

As soon as the Assam rail link was
constructed, the Indian Tea Planters’
Association, the West Bengal Govern-
ment and the Assam Government and
others pointed out that even with
hundred per cent efficiency this small
rail link cannot cope up with the
inward and outward transport of
Assam and North Bengal. You know
that Assam is oil rich, It produces
better kinds of tea in a big way and
an enormous quantity of jute. The
same is the case with North Bengal
I think many hon. Members in this
House do not know that even after
the Assam rail link was brought into
existence more than 50 per cent. of the
tea and jute produced there had io be
transported through Pakistan waters.
Why was this rail link brought into
existence? It was meant to be an all-
India route. We constructed it, but
when we found that this Assam rail
link besides being unstable and vul-
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nerable was absolutely unable to cope
up with the inward and outward goods
traffic we did not do anything there-
after. I remember to have asked, in
this very House, the previous Rail-
way Minister, as to how it was that we
have to depend for the export of vital
things like jute and tea, which actually
earn foreign exchange for us, on Pak-
istan waters. I got a very unsympa-
thetic reply then. Even then the
clouds were gathering in the horizon.

Things have totally changed now.
There is now an emergency. You also
know the fact that when the Chinese
invaded us, Pakistan timed it with a
strike amongst the Pakistani workers
in the Joint Steamer Company, Of
course, we know that whenever we
get kicks from them we respond with
kisses, and the Pakistan Government
always consider that to be a proof of
our weakness—are they really wrong!

‘Whatever it is, have we not learnt a .

lesson this time? How did Pakistan
behave when the emergency began?
Is it not disgraceful for us to depend
on them, to be at the mercy of the
Government of Pakistan for the export
of our vital goods like jute and tea?
What have we done for it?

Sir, as I was submitting, immediate-
ly after the Assam rail link came into
existence we brought to the notice of
the railway authorities that it was
absolutely inadequate to cope with the
freight traffic offered by North Bengal
and Assam. It was voiced also by the
Government of Assam and also by the
Government of West Bengal. In spite
of our incessant demands nothing
much was done. Subsequently, on
account of factors which could not be
ignored, the broad gauge has been
brought to Siliguri and the bridge
over the Brahmaputra has also been
constructed. Two major things have
been done. One thought the logical
sequence would be to extend this
broad gauge line to Assam by a chord
line. The chord line was advocated by
all the trading associations, the Indian
Tea Planters’ Association, the trading
associations of Assam and also by the
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governments of Wést Bengal and
Assam. Somehow or other, our prayer
did not fall on sympathetic ears.

As I submitted, whenever we raise
this question a sort of allergy develops
in some people and they always think
that it is an indirect condemnation of
their pet prize-boy, the Assam rail
link. As I said, compared with its task,
1t is more a toy than a *‘real thing.
You know, we had to adopt the old
alignment of the railway which passes
through a very difficult terrain crossed
by turbulent hill-streams, and the rail
link was at the mercy of these hill-
streams, Every rainy season the rail-
way line was disrupted. Even the
only National Highway, National
Highway No. 31—the road link—was
washed away in 1950 by an unusually
huge flood followed by another flood
in 1952, and for‘about 12 years the
road connection was disrupted. One
could not take anything to Assam by
this road.

An hon. Member: Is it?

Shri N. R. Ghosh: I do not know
whether hon. Members of this House
are completely conversant with these
facts. But that is the pattern of things
which prevails there. Assam, as I said,
is oil rich. Industry is expanding
there. Whatever foreign exchange you
are getting comes mostly from Assam
and North Bengal If the integration
of the country is of any value, how
can you neglect Assam and North
Bengal in this way. I shall read to
you three or four lines from a memo-
randum. ...

Shri Shahnawaz Khan: I would
like to inform the hom. Member that
this toy railway has carried almost all
the traffic that was offered in Assam.

Shri N, R. Ghosh: With great res-
pect, Sir, I have to say that it is ex-
tremely incorrect. The other day, the
Deputy Minister, Shri Tripathi, gave
us a talk, and he said that more than
50 per cent. of the goods traffic is car-
ried by the steamers by Pakistan
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waters, I have myself got very inti-
mate knowledge of these things. From
Jalpaiguri we have sometimes to send
our tea to Dhubri to be transported
from there to Calcutta by Pakistan
waters.

Shri Shahnawaz Khan: Please give
it to us; we will carry it.

Shri N. R. Ghosh: Mr. Tripathi was
giving very great credit to the General
Manager, N.F, Railway for his won-
derful efficiency in this emergency. As
a matter of fact, Shri T. N, Singh, in
one of his talks—that was reported as
a piece of news sometime ago said
that the broad-gauge was going to be
extended up to Gauhati. I do not
understand how this matter could be
neglected in this way, could be shelv-
ed. This was also the feeling of Shri
Tripathi. Are we not going to have
an all-India route? If you extend the
broad-gauge of Siliguri up to Dubri
(to a place called Yogi Ghupa) then
you can have an all-India route con-
necting Ganga and Brahamaputra and
you can eliminate Pakistan waters. Do
you think that the Pakistan Govern-
ment can be relied upon? If that is
not the case, is it not criminal on the
part of the railway authorities and en
the part of the Government to leave
things as they are? When you want
to become self-sufficient, should you
not extend the railways up to Dhubri,
even if you do not take it to the whole
length of Assam? There was the
memorandum sent by the Assam Gov-
ernment, a well-documented, well-
argued memorandum, giving facts and
figures and a wealth of details which
says:

“The State Government have
often made referen¢e to the Min-
istry of Railways for consideration
of the extension at least up to
Gauhati of the broad-gauge line
now terminating at Siliguri, but
so far they have not received a
favourable reply. They wish to
point out in detail how the ex-
1ension of the broad-gauge line is
the only solution for Assam’s
serious transport problem.”
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I was submitting that as a result of
the incessant demands of the two
Governments and of the trading asso-
ciations of North Bengal and Assam,
an expert committee was appointed by
the Railway Board. That expert com-
mittee made certain recommendations
by which the Assam rail link could be
strengthened and improved. They
also stated that even with hundred per
cent. efficiency the Assam rail link will
never be able to cope with the inward
and outward traffic of Assam and
North Bengal. Therefore, the only
alternative is to have g chord line,
which will pass through'a much better
terrain, a stabler terrain, which will
reduce the distance by 50 miles.
Instead of doing that, some improve-
ments only have been made in the
existing line which will not touch
even the fringe of our problem,

Afterwards, a survey was ordered.
We made representations and the two
Governments sent memoranda to the
railway authorities. So, in spite of the
allergy of the railway authorities, they
allowed a survey to be made. That
survey was for the shorter route, by
the chord line from Siliguri, Belacoba
across the Teesta, Monynaguri, Dhup-
guri, Falakata, Alipur Duar, Cooch-
Bihar and then to Dhubri or Gauhati
in Assam at the first stage. That sur-
vey report has been completed and the
estimate and the report are in the
possession of the Railway Ministry.

The two State Governments and the
trading associations have all along
been pressing this point. But the
Ministry says: many improvements
have been made and they would suffice
for the present. If they are not going
to extend the railway line up to
Gauhati, they should extend it at least
up to Dhubri for the present, Why
are they not doing it? The experts
committee, the memorandum of the
Assam Government, they have proved,
demonstrated, mathematically shown
that it is impossible to cope with this
problem of export by the present
Assam Rail Link. Here I am not
eccusing the Assam rail link; it did its
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job, so far as it can. But you cannot
change a goat into a milch cow. We
require a milch cow. However much
we may feed a goat, it will continue
to be and remain a goat and will
never become a milch cow.

As regards the metre-gauge, some
hon. Members here have pointed out,
and the railway authorities koow it
more than any other people, that it is
never profitable Now the brosd-gauge
is up to Siliguri. When the big bridge
which costs crores and creres, at
Amingaon is complete, why do you not
extend the broad-gauge up to Dhubri?
It will solve the Border Transport pro-
blem and will also be profitable, Why
do you not do it? It is absolutely
unintelligible to lay people like some
of us, Perhaps, some sort of special
wisdom must have dawned upon the
Railway Ministry by which they avoid

or delay these matters. I do not know’

what those reasons are?
allergy?

Why this

‘When the solution is at hand, when
the solution is just the extension of the
broad-gauge up to Dhubri, I do not
know why it is not being done. The
other day, the Deputy Minister Shri
Tripathi said here that he had a talk
with the General Manager and the
General Manager told him that if the
orders come, he could finish it within
a year. He spoke of the General Mana-
ger very highly and underliced the
essential necessity of this broad-gauge.

I know that the railway officers and
the railway department did a very
good job at the time of the emer-
gency. 1 know too that everything
was thrown out of gear by the timely
strike of the Pakistan Government
Then we thought of running a number
of trucks, Is that the solution? Can
it really cope with the situation? Will
that supply the answer when the only
answer is that you should extend the
broad-gauge up to Dhubri? Why
ean’t you do that?

I know that the present Railway
Minister has got imagination and
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drive. He cannot have any allergy
and he has no allergy towards this
problem. I hope he will take these
facts into consideration and will try
if it is possible to extend the broad-
gauge line up to Dhubri for the pre-
sent, as quickly as possible, for the
very integrity of the country snd for
the protection of the borders,

Shri Priva Gupta (Katihar): Mr.
Speaker, I rise to submit my sugges-
tions on the railway budget, presented
by the Railway Minister, as a member
of this House and as a representative
of the All India Railwaymen’s Fede-
ration and as a spokesman of the
workers and peasants.

I hail the attitude of the Railwa'
Minister in his bold step to increas
the contribution to the genera:
revenues at the rate of 4'5 per cent.
I say so because I feel that the public
sector undertakings like the under-
takings in the private sector must be
able to build up their own funds,
generating their own funds and trying
to stand on their own legs. It is only
in that way we can judge how an
organisation is going to be stabilised.

The railways started with a capital
of Rs. 800 crores and now its capital
at charge has gone up to Rs. 2,000
crores, if I am correct. Now we have
to see that for development work,
expansion and other work what per-
centage of the total expenditure ex-
pected or budgeted to be incurred
this year are being taken from foreign
loans and what portion of it is being
borne by the Plan outiay and what
percentage is be'ng borne by the funds
generated by ity earnings. The per-
centage that the railways will be able-
to contribute to the general exchequer
will be the criterion of their efficient
functioning. Since the Railway Min-
ister has taken this bold step, I am
sure he must be satisfied that there
will be proper utilisation of man-
power, proper measures 0f economy
and the administrative efficiency will
be cent per cent. Unless these three
factors are taken into account, what-
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ever steps he may take for the
improvement of the railways, it is
bound to result in failures.

1 do not want to make any castigat-
ing remark about anybody but what I
feel is that the time has come to warn
everybody, at each level of the admin-
istration, fight from the bottom, class
3 and class 4 workers up to the offi-
cers at the helm to see whether the
administrative efficiency is going up
or going down, It is no use giving
money and then surrendering it. It is
no use allotting money which is not
used properly by the railways.

So far)as earnings in respect of
freight charges are concerned, as the
hon Railway Minister has put it it
could be seen from the angle of view
that the increase is a few naye Paise
here and there. But the after-effect
of this will be very bad. It will bring
a cumulative oppressive impact on
the budget of lowest strata of our
society because salt and other food-
stuffs will be sold at a higher price
on this plea of increase in the freight
charges although it is a very small
percentage.

In respect of passenger fares I have
seen it increase to the average of 14.7
for all. The third class passenger
earning is quite good. First class
earning is tolerable and air-condition-
ed class earning is also tolerable. But
the second-class earning is about 11
per cent or something. Why is the
percentage low in respect of second-
class earnings? 1 think, either the
Administration should give some
amenities to lure or attract the people
to use the second class more and more
or it should abolish it altogeher and
give, as in the Janata, sleeping ac-
commodation in lieu of one bogey.

As regards the Depreciation Fund
and the Revenue Reserve Fund, we
must keep a watchful eye on them.
Our assets are many whose capital
value at the time of purchase was less
but whose price today is great. So,
the Depreciation Fund should be ac-
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cumulated to that amount. Though
the ingrease in th contribution to the:
General Exchequer from 4.25 per cent
to 4.50 per cent ig a very good and
bold step, I feel that the Railway
Ministry should think whether, be-
cause of this aspect of the increas-
ing tendency in prices, Depreciation
and Revenue Reserve Funds can also
not be increaseq in addition to the
contribution to the General Ex-
chequer at the increased rate. That
must not be lost sight of.

In the Report by the Railway Board
on the Indian Railways for 1960-61
they have said that there has been
an intensive attempt at practising.
economy in the administration and in
the Railway Board’s structure. I ap-
preciate it. I should not make any
comment on it. It is very good. There
has been some reduction here and
there. But if you kindly go into the
details of the things put over there,
that is, total last year’s expenditure
and this year’s expenditure on the
officers’ cadre (permanent) in the
Railway Board and total expenditure
on the Railway Board officials
(Gazetted) on the temporary cadre
this year and last year, it wili pe
seen quite correctly that it is not on
the decrease. But an overall decrease
has been there. It may be that the
increase is only due to increments
and other things. There has been no
reduction in the cadre. There has
been some decrease for some other
things, but it has not been only for
the purpose of decreasing the expen-
diture on administration. In the De-
mands he has said so and 1 object
to it. There has been a decrease, but
the decrease is not due to an intensive:
attempt to reduce the establishment.
It will be evident from the Explana-
tory Memorandum and Notes which
the Railway Board itself has pre-
pared.

Then I would like to say something:
about the industrial policy. Former-
ly the Railways maintained some
showrooms at important places. They
carried the showrooms in the trains.
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with many items and things which
the Railways consume for their
maintenance. That gave some initia-
tive to the local merchants, the bussi-
ness people and the craftsmen to go
ang see whether or not a particular
region could manufacture such items.
This was a very good thing. Now our
Railway Administration does not en-
tirely depend upon foreign or import-
ed things. Some of the major items
are also manufactured in our coun-
try. 1 will request the Railway Minis-
try to go into this again so that this
initiative can be maintained in each
region for developing industry be-
cause it is national industry and
nationa] industry means developing
regional industries everywhere, all
over the country so that the economic
conditions of the people of those re-
gions may also be developed well.

When I come to the defence efforts
my lips are shut because I see high-
sounding words like war efforts, emer-
‘gency and defence efforts. They are
very nice words. We cannot object
to them. I am a national of this
country and my motherland has been
aggressed upon by the Chinese. People
will' have a bad opinion or a bad
notion about me if I do that. They
will feel about a Member of Parlia-
‘ment doing that. But I do not mean
‘the prima facie value of these words.
1 mean the internal feeling of those
who are operating our war effort
measures. I know, everybody has gnt
‘his lapses. It is high time they tone
it up. They must do it properly.
They must bend, stoop down if other
people cannot come up. That is not
prestige; that is not fetish. Society
-demangs it; the country demands it.
I would urge upon the Railway
‘Ministry and the Railway Board to
stoop down to that extent.

I may tell you that 108 Territorial
personnel were sent from
-Gorakhpur to the North-East Fron-
tier Area and only four Officers Com-
manding were sent. Dou you know
‘how they have been dealt with? These
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four officers were called in the
officers’ Rest House Club and were
given a party and a send-off. But for
these 106 Territorial Army men not
a single officer gave them party or
came even to see them off at the
station platform. Could they not feel
today that they were being separated
on this imaginary social structure of
lower-and high-income gronps? Can
I not expect this change in the atti-
tude on the part of the General
Managers and the other officials?
And do you know the tragedy about
it? The General Secretary of our
North Eastern Railway Mazdoor Union
affiliated with the All-India Railway-
men’s Federation gave parties and
invited the officers as well as the wor-
kers. He did it. But in the send-off
when the Railway officials took a
snap photograph of the send-off of
the bogey, unfortunately the festoons
and the banners of the Mazdoor Union
came. So, that picture was not al-
lowed to be published in the papers
and magazines because the Union will
be given the first preference. Should
this be the attitude? Are you not go-
ing to help the organisation?

On the 20th October when this war
was officially declared over here, we
personally addressed meetings there.
We called upon the workers to con-
tribute their one day’s pay. Every-
body said, “Yes, we will do that; we
must do that” We were preparing
to collect the amount. Then it be-
came the prestige issue of the officials
there. On the 30th of the month, 1st
being the payment day, the officers
printed coupons and said, ‘You must
give it here; do not give to the Unions,
otherwise we will see you” They
should have called the Union people.
It was an open mass meeting for meet-
ing war emergency. There were dozens
of provincial and Central CID. RPF
CID people were there to watch and
report to the General Manager, the
Chief Personnel Officer and the Vigi-
lance Officer as to what had been
discussed there., We discusseq that
we will donate; that we will work for
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it. We discussed and resloved that
we will help to the fullest extent. We
were never called, The whole tragedy
is that the labour has not been taken
into  confidence. Why?  Are we
fore‘gners? We have seen the British
officers. I am an ex-railwayman. I
have worked with foreigners, with
European engineers and with others
also. They sat side by side with us
and we got together and functioned.

L]
Shri Shahnawaz Khan: Did you
ever fly at the throat of a European
officer?

An Hon Member: Why a European
officer?

Shri Priya Gupta: I can under-
stand if it was a foreigner. I can-
not understand a mother behaving
like a step-mother to her son. That
is the reply. The whole question at
issue is that.

The entire territorial army men of
106 people were to leave and report to
the Muzaffarpur camp on the 27th.
Do you know what the Railway ad-
ministration, the North Eastern Rail-
way, did? On the 26th evening they
intimated the 106 personnel that news.
They had to do many things. They
had to fill up authority for drawing
payment and also give a declaration
how much they want to draw at the
field, how much has to be given to the
families. This was never done. Still
this has not been done. Do you know
what else they are doing? A senior
administrative officer on Rs. 1900, is
taking a kudali—phawara and just
digging a trench wasting the whole
day and showing, “I am doing this
war effort”. These things should go
away. ¢

The Rzilway Administration, the
NEF. Railway has publisheq pamph-
lets and other things: “Donate blood”,
“Donate blood”. You will find that
in Gorakhpur, not a single officer
has donated a single drop of blood.

An Hon. Member: They are all
old.

2818 (Ai) LSD—S,
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Shri Priya Gupta: Our men have
given a lot. This is the whole trage-
dy of it. This is about war effort.

What else? Myself and Mr. Peter
Alvares, General Secretary of the AL
India Railwaymen’s Federation were
called by the Railway Minister and
asked by him to go and visit the front
over there. He said, “your people
are shaky, they have fled away”. I
said, this cannot be. We went there.
We went. What did we find? We
found that the Railway officers, gazet-
ted officers were issued passes and
un-official escorts in the shape of
stenographers, personal assistants and
clerks to go on duty—where?—to the
place where their wives were going to
be sent away from the danger zone.
Accommodation was arranged in one
day’s notice in the Railway trains.

For class IIT and IV,=YqT & 914,
what about their family? T I H1

&% g,/ A qalg 937 |

Secondly, what happened? We went
and vis‘ted Tezpur. Several] M.P.s
were also there. What did we find?
On the one hand, while everybody
else had fled away from there, the
Railway men, station masters, A.S M.s,
drivers, security people, electrical and
mechanical workers of all ranks,
I1.O.W.’s, P.W.ILs, gangmen, sweepers,
everybody was intact over there. They
said, we are not fly'ng away from
here until the last breath of our life;
we will save our motherland. They
were there. When they were ordered
by the General Manager to vacate by
special train, the Station Master or
A.SM. whoever was in charge, carrie\d
several lakhs of rupees, without get-
ting any armed escort to protect his
carriage for safety. On the other
hand, the Treasury officer there burnt
the Currency Notes worth over lacs
value there and everybody came
away.

Shri Shahnawaz Khan: The per-
.son who brought back the railway
cash happens to be a Railway officer.
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Shri Priya Gupta: You are absolu-
tely incorrect. You do not know the
working of the Railway. I have work-
ed and 1 have first hand knowledge
about it. That is why I tell you. This
was the condition over there. This is
how it happened. This is a gesture.
1 am not going to yield for these com-
ments. I have no time. Please don’t
disturb Mr. Shahnawaz Khan. This is
what happened there.

Shri Shahnawaz Khan: I was there
before him in Tezpur,

Shri Priya Gupta: The All India
Railwaymen’s Federation offered uns-
tinted support and called 12 lakh wor-
kers to give co-operation. This is
how the . Railway’s Head has deait
with them. Why should you get irri-
tated?

I would request one thing. Today,
in the perspective of defence efforts,
what are we doing in Katihar? Traf-
fic has increased so—many fold, with-
out increase of staff. The line capa-
city being the same there, the out-
turn is more TG &G TE & | The total
number of operations have increased.
For that, they have got appreciation
létters. When we returned from
Tezpur and reported to the Minister
and to the Chairman of the Railway
Board, they said, we appreciate, and
issued letters to them. On the other
hand, they are getting charge-sheets—
I refer to the Class III and IV people
of Katihar—from the District officer
who is handling the war emergency
over there “so nicely”. That District
officer is behaving like this. That
District officer was pardoned by the
Railway administration when he mis-
used a pass over there in the N.E.
Railway. This is the condition.
Charge-sheets are given to these
people, as well as, intimidating them,
I would chuck you off if you do not
behave properly. Openly they are
saying, we will fulfil our grudge and
wrath and see that you are rooted
out from the job, we will make you
like slaves to work. These things—
this tone should not be there,
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I would say one thing, about mili-
tary trafficc. While the other hon.
Member was speaking carrying the
load by the N.EF. Railway, the De-
puty Minister interrupted. I am grate-
ful to the hon. Minister; he has ap-
preciated the work of the frontier
railwaymen there. He said that the
N.F. Ra‘'lway has carried it. There
were difficulties, difficu’ties not only
by working for 23 hours,” 30 hours
and 36 hours of continuous working—
SMs, ASM;s guards, drivers, fire-
men, pointsmen, levermen, everybody,
On the top of that curtailing certain
items for general traffic. The general
public were asked to be deprived for
the time being because if this traffic
is borne by the same Railway, ihe
military traffic would be hampered.
That is the position.

My submission is this. Even today,
in the name of emergency, not only in
the N.EF. Railway, but in other Rail-
ways, there are so many increases of
railway officials, class T and other
gazetted officers. But, not a single
Class III or IV man has been increas-
ed as §f there is no work for the
workmen there. It is just like a per-
son pressing a switch and operating
a wireless machine. They are sitting
at the table and over the telephone
getting everything done as if there
is no field work required of them. I
am sorry, this is the war effort. This
is not a personal castigation, when
there was trouble due to Chinese ag-
gression the hon. Deputy Minister
was opening a swimming pool in
Gorakhpur. Unfortunately, the swim-
ming pool is opened not only in the
headquarters, but in Gonda and every
district. Is this the time for that, in
times of war economy to spend money
for swimming pools, curtailing medi-
cal facilities of the railwaymen?

S S a8 W
Shri Shahnawaz Khan: This swim-

ming pool is an amenity for staff
also.

Shri Priya Gupta: Medical facili-
ties have been curtailed.
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Shri Shahnawaz Khan: No, it has
not been curtailed,

Shri Priya Gupta: It has been cur-
tailed. K:ndly look at the Gorakhpur
C.M.O. budget. This question is over
there.

I would then come to indusirial re-
lations and labour policy. Every year,
as my hon, comrade over there said,
the Railway Board is publishing this
booklet. That is all right. The
P.N.M. is there. Yes; the kalashi
secretary is allowed to sit in the Rail-
way board. It is just like this. In
our society, when a rich man’s daugh-
ter-in-law comes in, she does not know
how to cook, she does not know to
serve: just a show case gir] peeping
over there. Similarly, the Railway
Administration is using the machinery
prescribed by the International Lab-
our Organisation. They are maintain-
ing a show of that, we are also main-
taining it. But, they do not know
what the internal things are. I sub-
mit very earnestly that this thing, in
its true perspective, should be trans-
lated into action. If that is not done,
the labour policy will be bad. I may
tell you, I am warning you, that with-
out the labour coming up......

Mr. Speaker: Why should the
hon. Member threaten me?

Shri Priya Gupta: Through you the
hon. Minister. Not threatening; it
is only a submission. We are so much
oppressed.

Mr. épeaker: I have to receive all
this anger and all this excitment.

Shri Priya Gupta: As qa"qgra G
“Mother”, You have to take it and
transmit it to the proper place.

Mr. Speaker: 1 have no chance to
transmit it.

Shri Priya Gupta: The P.N.M.
meeting: In 1951, Shri Jaya Prakash
Narayan was the President of the All
India Railwaymen’s Federation and
Ayyangar was the Railway M:nister,
they sat together. He said, we should
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evolve a machinery, we should not go
to court and go on quoting the provi-
sions of the Industrial Disputes Act,
E-qT T FIE F T 3F AG & |
Let ug sit together and evolve a ma-
chinery, that is how came P.N.M.—
that show-case daughter in law.”
That was never translated into action.
1 say so because it never functioned,
though it prescribed three tiers: at
the General Manager’s level and the
District officer’s level: talk, discussion,
meeting the railway representatives
through the labour union, workers
union and mazdoor union; at the Rail-
way Board level with the All India
Railwaymen’s Federation and the
other Federation and thirdly a Tri-
bunal = wherever there are disputes
that are not resolved at Board’s level.
If at the general manager’s level we
could not agree then we could go to
the Railway Board level. Anq if at
the Railway Board leve] we could not
agree then we can go to the tribunal.
But this disagreement at any level
should not lead to castigation on any
person or any employee. After all,
the men must disagree. Even a father
disagrees with his son in respect
of the planning of the family affairs,
but that does not carry any venom.

As regards the third tier, the tri-
bunal hés never been given until to-
day, for nearly 11 years from 1951 up
to 1962. Coming to the Code of Con-
duct or the Code of Discipline, at the
tripartite meeting a decision was
taken, which the central organisations
of labour and other undertakings have
accepted, and it contains some pro-
visions to be observed by the private
sector, but the Railway undertaking
wants to violate those principles and
promulgate something else in their
place.

‘While I am on this war effort mea-
sure, I may tell you that the 1960
strike is always referred to in this
House unfortunately. It is an unfor-
tunate chapter. May I recall the
words of Shri Jawaharlal Nehru, our
Prime Minister—who is unfortunately
absent here just now—utteredq in
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1936 or 1937 when there was a strike
in the Assam Oil Company, Digbo.
He was then a trade union leader, and
a member and official of the All India
Trade Union Congress which was then
patronised by the Congress Party.
The strike had been decided to be
held, but some “samjhouta” was made,
and the strike was going to be droped.
But Mr. Nehru said ‘We want to go
on strike for strike’s sake, and we
must go on strike’, and that strike
took place at that time. But today,
the position is different, and that is
forgotten.

Shri Shahnawaz Khan: There is
some difference between a foreign
Government and our own Govern-
ment. Both should not be treated
alike.

“'Shri Priya Gupta: The 1960 strike
was for a cause, whereas the 1937
strike was not for any cause because
for strike’s sake. Still, should we be
so shabbily treated? Anyway, the
Railway Minister did kindly agree
with our General Secretary, AIRF to
review the cases, and I am sure that
he will be doing it but it is getting
too late. About 63 to 67 people are
out of employment today. Their cases
should be reviewed, and the | sanctity
of the decisions of the Home Minister
who said that if the cases were not
in connection with sabotage and maar-
peet etc. then those cases should be
considered leniently, should be hon-
oured. In none of these cases to
which T have referred is there any
such thing. May I not, therefore, ap-
pea]l that either the Minister should
withdraw his circular or sanctity
should be given to the decision taken
by the sister Ministry? 1 hope that
very soon, \the tactful and tolerant
negotiator, Shri Swaran Singh, who is
talking on behalf of the nation with
the foreign countries, will be doing
the needfu] and withdrawing the pun-
ishment imposed on the railway wor-
kers at least today when the country
needs the full co-operation of all rail-
way men. Can I not urge upon the
Railway Ministry that at the time of
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the Republic Day celebrations even
the criminals were set free? Are we
worse than cirminals? I feel that we
are not. Therefore, I submit that
the cases of these persons should be
considered at least at this juncture
when the fullest co-operation of all
the people is required. I hope that
the Railway Minister will kindly re-
consider the cases of these persons
and reinstate all the people who are
out of employment today due to their
particivation in the strike, ang also
withdraw the punishments awarded
to them. I shall be grateful if the
hon. Minister will kindly take this
step.

Our Federation of railwaymen have
offered their wholehearted and un-
stinted support for the war efforts and
they will be offering, and we promise
such support and co-operation physi-
cally, mentally etc.,, and we shall tole-
rate everything. I have told the wor-
kers: ‘Tolerate the outranging beha-
viour and the misbehaviour of the
officers; even if they do so do
not give up the job that you
are doing, because you are doing that
job for your Motherland; the officers
may be causing hindrance to the
Motherland by displeasing you or mis-
behaving with you, but tolerate them,
do not take any notice of those things’.
That was what I told the workers,

Then, I would say a word about the
service conduct rules. One gentle-
man by name Mr. M. T. Parekh, an
accounts clerk was discharged because
he wanted permission to stand for the
corporation elections or for election
to the municipality. He sought for
the permission. The reply did not
come in time. He again reminded the
authorities. He was given official
leave in connection with his fighting
the elections, and mind you, officially
he was given leave, and when he
fought the case, he could hot succeed.
So, 1 appeal that this boy’'s case may
kindly be considered as it would have
been considered even otherwise.
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While I am on this subject, 1
would request you to permit me to
refer to the charter of demands put
forward by the N.F. Railway Mazdoor
Union in May, 1962. This charter
contained the following demands. The
first demand was:

“Increase of dearness allowance
proprotionate to rise in cost of
living index and ensuring stabili-
sation of market fluctuationg and
setting up of permanent wage
Board for fixing minimum pay
ete.”,

The second demand was:

“Grant of three advance in-
crements or Rs. 10 whichever is
more to all class III and class TV
staff.”

This demand is to the effect that the
same amenity should be given to the
class III and class IV employees as
that given to the class I and class I
officers, that is to say, they should be
put on a par with the class I and
class II officers and given three ad-
vance increments. Similar three in-
crements of the order of Rs. 75 to Rs.
150 are given to the gazetted officers
who are working in the North-Eastern
Frontier Railway. It s our demand
that the class III and class IV staff
also should be paid those advance in-
crements or this should be withdrawn
from the class I and class II officers
who are getting it there at present.
For, the point is that just as"the other
officers could be posted everywhere,
all over the country, likewise they
have also to go everywhere for their
work. So, this is our second demand.

Their third demand is:

“Strict observance of Hours
of Employment Regulations”.

Even in this war emergency period,
and even in the normal periods also,
there have been flagrant violations of
these regulations.
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The fourth demand is:

“Regular and immediate pay-
ment of all arrears arising out of
fixation of pay, implemention of
Joint Advisory Committee’s re-
commendations, leave salary,
special pay and Assam allowances
relieving, travelling and overtime
allowances etc., etc., and regulari-
sation of provident fund and other
accounts.”.

The fifth demand is:

“Guarantee regular supply of
uniforms, occupational garments
with extended facilities to omitted
eategories.”.

" The sixth demand is:
“Decasualisation of labour.”

On casual labour, I have spoken
threadbare during the last budget
speech, but I would simply say that
in spite of the Railway Board’s clear
directives, in the Fategarh traffic
district, the rate for casual labour is
Rs. 1.05 to Rs. 1.50, I go not under-
stand how this could be so when it
is in the same traffic district there,
when the Railway Board has said
clearly that the rate should be a flat
rate of Rs. 2 and so on. But I would
submit that we want decasualisation
of labour. Gasual labour cannot func-
tion in this country, in the socialistic
pattern of society to which our coun-
try is pledged.

The seventh demand is:

“No discriminatory curtailment
allowances and restoration of
existing local special pay and
allowances already withdrawn.”,

This relates to the remova! of the
discriminatory curtailment cf exist-
ing local special pay and allowancez
and restoration of the allowances al-
ready withdrawn from newly trans-
ferred staff at Alipur Duar junction,
at Siliguri junction and other places.
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The eighth demand is:

“Creation of congenial atmos-
phere for proper functioning of
the PNM for mitigating to the
grievances—a conciliatory machi-
nery adopted in lieu of the pro-
visions of Industrial Dispute Act
and setting up of arbitration in
conformity with the agreement
with the Railway Ministry and
the All India Railwaymen’s
Federation in the year 1951.”.

The ninth demand is:

“Modification of the provisions
of Establishment Codes and other
rules including DAR in keeping
with the provisions of the Consti-
tution of India, (expunging the
provisions of special power of
termination and dismissal).

‘While I am on this subject I would
just like to mention one point in re-
gard {o the proposed amendment of
article 311 (2) of the Conestitution. I
want that the Railway Ministry
should intervene with the Law Minis-
try and restore the original provision
in regard to the second hearing in
case of dismissal, discharge or re-
moval from service and for reduction
in rank which is now sought to be
withdrawn, I would submit that in
the case of others, even a vakil is
permitted to defenq them; therefore,
I would submit that at least the se-
coni hearing or second opportunity
must be given to those employees
who are going to be dismissed.

The tenth demand is:

“Setting up of ad hoc commit-
tee for Marine staff as recom-
mended by the Second Pay Com-
mission.”.

And the last demanq is:

“Stoppage of direct recruit-
ment to the intermediate cate-
gory and reviewing the expan-
slon of avenues in the channels
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of promotions for ‘he categories
of class III and class IV”,

In respect of these various items
which they have submitted, some are
under deep ang active consideration
of the Railway Board, and we hope
t};at something might soon come out
of it.

While I am on this subjeet, I would
urge the Railway Ministry to warn
the general managers of the zonal
railways and the others to have a
change in their attitude to the rail-
way officials under them and tc take
the railway labour into confidence.

Now, I would say a word zbout the
catering business, and thep I shall
conclude.

Mr. Speaker: The hon. Member
has got three minutes more from the
whole allotment to his party, and, he
can utilise those three minutes. No
second speaker would be allowed
from his party.

Shri Priya Gupta: How much time
has been allotteq to me?

Mr. Speaker: 36 minutes have been
allotted to his party, He has al-
ready taken 33 minutes. Now, only
3 more minutes are left to him.

Shri Priya Gupta:
within that time.

I shall finish

While I was travelling in the
Pathankot Express, I found a simple
type of tea leaf. It was called the
magic leaf or something like that, and
it had been accepted by the Railway
Administration without an open ten-
der. Ags regards the quality of the
tea, T would not like to say anything
about it here; if only the Deputy
Minister of Railways would have
been present there, I would have
begged of him to take it, and after
one or two sips of the tea, I am
sure he would not have taken it at
all
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I would submit that the monopo-
lisation of the catering business and
also the book-sellers’ business should
be dispensed with so as to provide
better avenues to others.

While on this subject, I would
draw your attention to one thing. The
Special Police Establishment and the
Vigilance organisation wag started a
long time ago. The Home Ministry
has now  declared that 80 per cent of
this cadre of S.P.E. drawn from
police and other officers from States,
have to be confirmed. I request that
this should also be done in respect
of the corresponding tenured posts or
R.S.0. drawn from staff in the rail-
ways. This matter shoulq b¢ consi-
dered in the light of the decision of
the Home Ministry. The vigilance or
anti-corruption organisation cannot
function only because of the fact the
vigilance inspectors and others are
ex-cadre and tenure posts and they
feel shaky about proceeding against
officers suspected of corruption. I can
tell you that the punishments given
to officers are nothing as compared
to the lower grade staff. Here in
Delhi there was a claims case. The
people were caught. There have been
probably some remarks by the Publie
Accounts Committee on this matter.
It has not yet been taken up by the
Railway Administration. The chief
clerk was penalised by withholding
his increment cumulatively. But
the Divisional Superintendent, who
was found guilty in the findings, was
given a punishment without tcuching
the skin of the officer, namely, the
displeasure of the Railway Board was
conveyed to him! This was the
punishment given to the Divisional
Superintendent. I urge that there
should be equallty of treatment and
equal opportunity.

Regarding collection of the Defence
Fund, in the commercial department
i{key have got a system of waiving
demurrage and wharfage compensation
to which is made by parties donat-
ing to Defence Fund a meagre
amount of that. Money is being
wasted everywhere. Due to that, the
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Public Exchequer is suffering very
much, This has also got to be looked
into.

In Delhi also during the banana
and mango season, we find one goods
clerk writing the vouchers and RRs.
Most of the time the weighing
machines are out of order So every-
body says, ‘Sender’s weight accepted’.
TR RS ALY AAAT A IFD AT AT
MY T, S i B2 ARHAT @S @ § |
There are a number of people wait-
ing in the queue, This one pcror clerk
accepts the sender’s weight. The
number of baskets mentioned is ‘400°,
but at the destination station 600 are

unloaded. All these things are hap-
pening for want of staff.

Regarding the criteria to declare
whether a thing is to be made open
delivery, what is the price to be fixed
etc., nothing fixed is laid down, Unitl
this lacuna is done away with, we
will be losing revenue on this score.
All these matters should be taken
into consideration.

Shri A. C. Guha: After the very
interesting speech of Shri Priya
Gupta, I am afraig my speech will
appear to be quite drab and uninte-
resting. But anyhow that speech
though very much critical of the rail-
way authori‘ies, is much in contrast
to the speech with which this debate
started today. It is surprising that
Dr. Ranen Sen stood upto oppose the
Railway Budget. Criticism is one
thing.

We, belonging to the Congress
Party also often criticise government
measures, but to oppose the Budget
altogether is a sort of unusual thing.
Anyhow, that is for him. But it leaves
a certain impression in our mind.
This is one of their tactics to sabot-
age any attempt at the mobilisation
of the nation’s resources for the de-
fence of the country and for the de-
velopment of the country, and to
create a sort of discontent in the
mind of the people against the Gov-
ernment in connection with any
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measures taken for the defence or
development of the country.

15.55 hrs,
LMR, DEPUTY-SPEARER in, the Chair}

Speaking broadly, I think the rail-
ways this year have been doing fair-
ly well. During the debate this time
last year, there were angry protests
about the performance of the rail-
ways, particularly in regard to the
transport of goods, specially coal. But
this year the position has improved
very much and I think there is hardly
any difficulty in the transport of coal
or other commodities, his emer-
gency hag been the test of the Indian
railways. It has put an unusual load
on the Indian railways and they have
carried the load with credit and
have discharged their functions more
or less to the satisfaction of the
nation.

My hon. friend, Shri N. R. Ghosh,
spoke vehemently about the Assam
link route. I also have my cwn feel-
ings, though I do not like to imitate
his language. I cannot muster the
vehemence of his feelings He comes
from that area. So his feelings must
be more bitter than mine. But know-
ing the strategic position of Assam,
it will be almost suicidal for the
country to depend on the tenuous
Assam rail link. When this rail link
was completed, it was hailed as a
great achievement, particularly of
the engineering section of the Indian
railways. It was really a great
achievement there. But if the Gov-
ernment is to depend on that thin
rail line for transport of all com-
modities, consumer goods, civilian
and defence personnel and defence
materials, I think it would prove
completely inadequate for the pur-
pose. Now that the broad gauge has
been extended upto Siliguri, it is not
difficult for Government to extend it
to Dhubri or even to Gauhati. Gov-
ernment should give top priority to
this.
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In this connection, the question of
the Farraka Barrage also comes to
my mind, The Farraka wagon ferry
is there to carry good from this gide
of the Ganges to the other. Every-
one can understand that even in ordi-
nary times, not to gpeak of the emer-
gency, this arrangement cannot be
considered satisfactory. As soon as
possible, the Farraka Barrage should
be completed. There should not be
any sort of indicision atout this
matter. The other day an assurance
was given by the Minister of Irriga-
tion and Power about the Farraka
Barrage. I hope it will be imple-
mented and the Barrage completed
ahead of schedule,

The main task in the discharge of
which the Indian railways faced much
criticism last year was about the trans-
port of coal This year, as I said, the
position has improved considerably.
About 5200 wagons have been supplied
to the Bengal-Bihar coal fields this
year as agaist 4781 supplied by this
time last year. So there is considera-
ble improvement. But I would like to
suggest one thing about the Box
wagons. - I can understand that the
Box wagons have greater carrying
capacity, but the necessary pre-con=
ditions for making full use of Box
wagons have not been fulfilled as yet.
There is no weighing bridge and there
are other difficulties also about which
I hope the Railway Board and rail-
way engineers know better than we
laymen. Therefore, before introducing
the Box wagons, they should fulfil the
engineering pre-conditions which only
can ensure their proper utilisation.
Moreover, BOX wagons carrying coal
often come back empty on the return
trip. They are not suitable for carry-
ing all sorts of commodities. That
also will be a sort of uneconomic factor
which they should consider before in-
troducing BOX wagons on a large
scale.

16 hrs,

In respect of the transport of coal as
also other commodities, Moghalsarai
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continues to be a bottleneck, The Rail-
way Minister his mentioned in his
speecn that transport lo the west or
northwest of Moghalsarai still con-
tinues to be a difficulty. It may be
a somewhat old cry, but I think the
zones should now be reconsidered.
There may a redistribution of the
zonal areas. Moghalsarai is  the
terminus for the Eastern zone. If the
Fastern Zone can run up to Allaha-
bad, there fhay be some improvement.

As regards the carrying of coal,
though improvement has been effec-
ted regarding the supply of good
quality coal and to big consumers, I
think the small consumers of low-
grade coal are still suffering. I should
like particularly to draw attention to
brick-burning coal. In West Bengal
as in some other places, bricks are
selling at Rs, 100 or Rs, 110 per
thousand. It is an absurd price, and
this is extracted from the consumers
simply because of the high freight
charge of coal for burning bricks,
because they have to carry coal even
in West Bengal by road trucks. I
think there should be some arrange-
ment for carrying this low-grade
coal—The BRK and the SSI quality
coal. Brick is an important item in
the housing programme of the Gov-
ernment. If bricks sell at Rs. 110
per thousand, only the rich people
can construct houses. It will not be
possible for the poor. So, I think the
Railway Board should give some con-
sideration to the carrying of this
low-grade coal for smaller people.

It is good that the Third Plan tar-
get has now been revised from 245
to 260 million tons. During the
Second Plan we had the bitter ex-
perience of the demand outstripping
the target fixed. So, I hope now the
Railway Board will take into con-
sideration the development and de-
fence requirements of the country
and if necessary revise the target
further upward. They have provided
an additional sum of Rs. 200 crores
for this purpose, but I am not sure
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that the target of 260 million tons
will meet the requirements at the
end of the Third Plan.

Then I come to the three Funds.
It was the most regrettable that, the
Railway Board allowed these Funds.
to be depleted. Out of the last 14
years, in nine years there were a
minus accretion to the Development
Fund and only in five years there
was some plus accretion. We were
drawing more from the Fund than
we contributed. That was a dange-
rous thing and very bad economy
Dr. Ranen Sen asked why Rs. 82 crores
should be put into the Depreciation
Reserve Fund. I consider that amount
to be rather inadequate. The total
capital-at-charge of the railways
at present is Rs. 2,200 crores. I think
depreciation should be computed at
the rate of at least 5 per cent. Then
it wil] come to at least Rs. 100 crores
annualy. This year, though we have
credited Rs. 82 crores, we have drawn
Rs. 68 crores from the Fund, leaving
only a net accretion of Rs, 14 crores.
For a big establishment like the rail-
ways this is a meagre accretion, and
a commercial point of view, I should
say this is an undesirable thing.

Similarly, few years ago the other
two Funds went to almost the dange-
rous minimum limit. It will be good
for the Railway Board to see that the
three Funds—the Depreciation Re-
serve Fund, the Development Fund
and the Revenue Reserve Fund—are
porperly maintained, considering the
capital-at-charge of the railways.
Every year we are adding about Rs.
200 or Rs. 300 crores of new assets.
I think the present target for the
Third Plan is only Rs. 1,500 crores.
So, when we contribute so much for
the building up of the assets, the
Railway Board should see that there:
is proper accretion to the Funds,
very much more than the withdrawals.
from them,

The Railway Minister himself has
admitted that a good deal of leeway
has to be made up in renewal of rol-



18 29 Railway

[Shri A, C, Guha]

ling stock and modernisation of rail-
way equipments. This can be done
only from the reserve funds. About
14 per cent of our locomotives are
waiting for repairs. This is not a
very sound thing for the railway or-
ganisation. So, I think there should
not be any complacency on the part
of the railways that the reserve fund
can be allowed to be depleted reck-
lessly.

Then 1 come to fuel consumption.
1 feel proper attention has not been
given to it. I think the Railway
Minister himself is conscious that pro-
per attention is not being given to
fuel economy, That is why he has
made on'y a brief reference to that
very important question. During the
last few years the fuel bill has been
increasing very rapidly. In the three
years including the coming year for
which Budget estimates have been
given, our fuel bill would increase by
30 per cent. I think there is enough
scope for fuel economy. In another
connection 1 had to go through cer-
tain papers, and Dr. Lahiri of the
Fuel Research Institute himself made
scathing remarks about lack of fuel
economy procedures, not only of the
railways but of the entire industrial
sector in India. I think the Rail-
way Board should prudently set
up a committe to consider the ques-
tion, the very important question, of
fuel economy. It is not only a ques-
tion of effecting financial economy
for the railways, it is also a question
of effecting economy in the consump-
tion of coal. Coal is a wasting wealth
of India, and we are not very rich in
the quantity of coal that we possess.
Therefore, there should be every at-
tempt to conserve coal and to minimise
unnecessary consumption. Alongwith
coal comes the question of punctua-
lity. Now, the railways are rather
unpunctual. It is generally taken for
grax}ted that certain trains will not
come in time. That by itself is a con-
demnation of the administration
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Mr. Deputy Spedker: The hon.

Member’s time is up.

Shri A. C. Guha: I shall need about
five more minutes.

Mr. Deputy Speaker: Two or three
minutes.

Shri A. C, Guha: The quality of the
coal is somewhat responsible for
that. They may set up ‘their own
washeries to imporve the quality of
coal. There is mention of only one
washery in Karanpura but it is not
known whether it will be under the
adminstration of NCDC or the Rail-
ways. It is better not to depend
upon other agencies to supply wash-
ed coal. The Railways may set up
their own washeries and get washed
coal. It may then be possible to
effect some enonomy in the use of
coal and in maintaining punctuality
of trains,

I like again to refer to the North-
east Frontier Railway. During
British days certain lines were con-
sidered strategic and the Defence De-
partment gave certain subsidies for
them. I do not know whether such a
system can be devised for this, be-
cause this Railway shows a huge de-
ficit and is not also likely to prove
lucrative in near future. But it will
be more and more a strategic rail-
way; more and more strategic use of
it will be made. I think the Defence
Ministry should make some subsidy
to this railway for this purpose.

The two drains on the railway re-
venues are; claims on compensation
and ticketless travelling, Every year
about Rs. 35 cfores are given as
compensation and we cannot measure
the loss on account of ticketless travel-
ling. A little over Rs. 2 crores is
realised from those who are detected
but we can surely say that hardly ten
per cent or even less of the ticketless
travellers are detected. So, the Rail-
ways must haves incurred a loss of
about Rs, 20 crores through ticketless
travel.
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I am just finishing, There is then
the question of.public opinion, edu-
cating public opinion and more so,
educating the  railway officials. It
will be agreed by all that ticketless
travelling and claims originate mostly
in connivance with the railway staff.
1 do not say that everyone is dis-
hon-st but surely without their con-
nivance this sort of thing cannot go in,
on such a large scale. The Railways
have beenedoing fairly well and have
been making rapid progress evem as
regards the manufacture and supply
of their equipment. Chittaranjan and
Perambur are proved possessions not
only for the Railways but also for the
entire nation. Over 91 per cent of
the stocks and equipments are pro-
cured in India and we hope that with
further progress it will be possible to
have the entire stock and equipment
in India. With these words I suport
the Budget,

Y T e waw fag (g7a) ¢
INET FRIEE, § AT FT aGT AR
g fF omow qf 999 & aX ¥ wow
fart a7/ 0 &1 wag fav

2

TT 28 $WA F ATANT 9T
HA) 7 3T 92T F GHT AT qore Iufera
foar, S FT@ERA T F FAFT
QW W v § mfE & s
F1 fororar 7Y agren Tt AT
A femrs o &

WE faamr & afgsrd N
waET & arx & fF SN g8 gae
¥, o dFe-Frena feafa §, 7 =54
F "rg w1 frar A% fe-a9 s F
¢ TEFAMTIRNWFEFTY
GER AN § a2 T AFTL FE
o wrem-aruaT #1 avaw fE,
g I gufwer ®r afcamas 3
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TAY FAT OF SHTAE qH T
{7 & M daw s gfe & d
IEF AGA TG &, e AT F
sfg-fer wawr 7Y e & @ uF
HE@qW &1 @A § | FeA 3@ & 5
| T 1 FrIhSaHT  fawa ¥ M9
FT €7 ATHAT F& § AT a8 T
Fen gaaar § e T ¥ agrfedi 51
I foafgar &, 37 ) AR AT FT
5777 faerrss | aw ¥ 9 4% ¥ w9-
rfet ) g & fog 3w & e =9
ofsas afaw FATT T gT § 1 IW
greg § WY o9GEr A 9 g,
Iq F g v F s famr Swar
& A 3uH Fearaer Tl T 3R A
I TITH gErT AT I satAt
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1 & fag Iogw Tl 7 e |
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gaTE ®7 § T F a7 o5 §
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AT, g9 WF A Ard-fee s
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o AFh & forg sraea-ar 2 §, 9
N Q& FAFAT, TR AT TF A
et e E & | g7 § 99 AW Wy
FTH) FEATE 7T FTHAT FTAT 94T £ |
iF § 91 T & fF W ofsaw
wfaw FAw 97 faaar &= g g,
I¥ FT TH-AYTE ANT A F99 qQ&ET
¥ fag fffa s o ¥ ) s
AT | AIHA T e
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giaw sas & fod W3 ymga
foar g+ ogar &, 9H FaTa ¥ AR
ofsors gfae FHAaT *) gear s@
9T W) ST D @F § FW IT gHAT
g TR Sw § 7Y S g, A g
ST I & FErEar A S g g |
AT aw fadew & v o fafired =t
AT 1A AT A1Rd AT o] § oo
9 qfeas afag FNTw & TR
T FT foorrer saforg & 9@ 3 F:1
FRIGET FAT T |

9q gL F WY § femde
A O Yo T FIA T R, Y 7 Sfa
¢ f5 Tgren #) @ ¥ N 3fg a v g
TR Iq & L IW F W 9T 3
arq F< fear srg 1 ¥ faaw faaga
% f5 wraig 99 9N 39 AT e

-

g9 ¥ #1E 938 T ¢ feemmfe
3fee ¥ Iaw ¥ sgawwlos1g) v
AqraE W &) & AT aEfEe & gEq
o ot w1% gar gt wfs #1 angs
¥ T gg@ g1, I T ) Iared
g g T € A aE feafr o g
tF it s amgmgm s
T g g g |

few ofews afefad), sa-gmamor
A ¥, # gfe ¥  faen
ao g aifed, T8 AE gE R
Higg! ¥ a7 o & fF Jw@ A
FrrEd] FT A W) I AT
o ¥ wfal F R ¥ owmar @
Sfer oY feafa § foeem qae T
wfed, T GIR T & FHTE | T
st & fr el ¥ 9@ @ § afwat
*7 Y& fFar @ &, TEw At 9w ¥
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ITAT FTW G AT AT § | SUTET W
qR FfeE # q<w e s g
T AW TF TG 2w & AR gt W
SqET AR JER Ao A &Y arar e &
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R AT T FoaT g, Afw QT v
¢ fr wafene fifaw fa ” &
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TAF T AT AT FEE | TH A
@@ gt FW@ § e
T F A F & | sFiwa: a
wfgErd & @ & 999 & {7 F 760
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T FT TG i e 9 9ga
2 & e g fF o g & a1 T
Ffexe migdl #1 T ¥ faaft
oA i zfoee o, I fAr dr
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2
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¥ el aga F R | T AR AFA
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AT qFH EIAT & | T AT AT
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arfgat F O qgEEn g | & s
< § o g SR e S off e
o &1
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w7 & fadas & ar # g9 s
SrEaT § 1 e & ¥ fad ot o ag
g A, 78 7= a1 & 1 AfF TR
oF 3as aifefa st saw v €
oY TEAr T FU AT E WRF Y
w2 qgw A fewe aifaw AT ey
£ d9 QY S 19 )Fe w9 fawar ¢
HT W Q¥ 92 95 1 7 737 &,
A I T3 N TG AT §, I
fee arfow 781 AT & | TEAY AT B
YT F AT AT /T a8 A R0
IIHE FT 9 § g WY 9 ger e o

TIY T TR AR Y TR &S
1 Wit e FY g | ¥ 7 TR -
ot ¥ gFde g WA & R Y T -
qT AT & g Fer s §, T
T aFAE g § 1 ag W g1 el
fEd | T TR TR § T T A’
! &1 T I9 AT 9 gr A T
g 7Y 39 AfgF W = F ) 7w
FY E FY aar ITH et § | gar ¥
g FLHETO WA § AT A9 AAITYHE
TfaFTa QAT 7% ¥ fr o & qug
F: a7 F IR ITH I AT Aaw @
AR T T@d T a7 FX gy amar
Y g TN Iy AFFAT T wgerar
FT GIAT FIAT TEAT & | TIFT T
wEAIgfr Mg/ F R AW
TR FY SqTeqT F T §, TAAT I
& 79 gT § AR I TR v
HTHAT FTAT TATE | & Ay S o
FT AT A AHAT F37 § f5 TR
FI 97 A wfgs #4717 I997 23X qF
afet gz ) w9y a st ¥
for Y sR e F =7 ¥ 47
fod o § ST ag glast o saw
R fr 3 fer & 7 g w1 R
T GF |
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TR FIfE & T Fr A AT
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felt o=g Figwex ¥ fo 7@ #W
YT ST Wfed arfE it @ o
T I3T WE | 39§49 § q9 awar
FT §HT qg7 FaAF & | F At A
2| 9T Arfgy fin oW o FarieRr
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am @i ogaTE gd Ay qF T A
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Shri Yajnik (Ahmedabad): Mr.
Deputy-Speaker, at the outset I con-
gratulate the Railway Ministry, the
Railway Board and all the railway
employees for the magnificent contri-
bution that they have made to the
war effort in the emergency that was
created by the sudden invasion by
Chinese forces. I also support the in-
crease in the interest charges payable
to the general revenues on capital at
charge. 1 also support the increase
in the appropriatiom to the reserve
fund. But I regret to say that I have
again to join the other members of
this House, some, I am glad to find,
from the Congress side too, in oppos-
sing the surcharge on railway
freights.

Now, the Railway Minister has
told us that he wants 19 crores. I
grant that he should have Rs. 19

PHALGUNA 11, 1884 (SAKA) Budget—General 1840

Discussion

crores, but I say that they are in his
pocket. He has got them and he will
get them next year. But, unfortu-
nately, this Ministry, like many other
Liialstrice. is ruled by the cpirit  of
the old bureaucracy, and bureaucracy
has the curious method of under-
estimating incomes, taxing pecople
much beyond their capacity and then
spending the money so obtained in a
most lavish manner,

Now to take first things first, I
charge the Railway Ministry again of
under-estimating income for the year
1963-64. Even the Audit Report re-
fers to the tendency of the Railwéy
Ministry to under-estimate the ear-
nings in the year 1961-62 which ex-
czeded the budget ostimates by about
Rs. 10 corres or more. What is the
position, so far as 1963-64 is con-
cerned? There is no reason why the
traffic earnings should not increase
by about Rs. 15 crores in the budget
year, as they have risen by more than
Rs. 20 crores in 1961-62 and by about
Rs. 18 crores in 1962-63. Therefore, the
Ministry should be perfectly justified
in budgeting for an increase of at
least Rs. 15 crores, instead of Rs. 5
crores that they have estimated.
You may say that the increase last
year was due to the surcharge on pas-
senger fares. But this increase in
surcharge has another aspect. It also
provides or acts as a disincentive for
people from travelling. If the earn-
ing from passenger fares has increa-
sed and continues to increase at the
same rate during the last two years,
the Ministry has shown no earthly
reason whatsoever why they cannot
estimate next year’s income on the
same basis. Therefore, I say that at
least Rs. 10 crores to 15 crores more
would be realised from passenger
fares than what they have estimated
in the budget. So, out of Rs. 19
crores that they want, Rs. 10 crores of
15 crores are already in their pockets.

There is another story of reckless
spending and maladministration, T do
not want to open the lid of the eptire
Railway Administration. Some have
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shown whai a Devil’s cauldron it is.
I will not go into any but the most
proved facts and arguments that the
Audit Report itself has given. Now,
let us remember that the Audit Report
itself which brings out cases of irregu-
larities and wasteful expenditure that
might amount to many crores of rupees
if they are properly calculated, is only
a kind of a sample survey; it does not
aspire to cover every kind of irregu-
larity, every case of maladministration
and every kind of avoidable expendi-
ture that has been indulged in by the
Railway Ministry. Taking this to be
a sample survey what do we fird?

I will not go into small items. The
first big thing that hits me in the eye
is the under-charges detected in the
Audit Report which have increased
from Rs. 0.66 crores in 1956-57 to Rs.
2 crores in 1961-62. This under-charge
raises the percentage of under-char-
ges in tota] freight earning from 0.19
per cent to 0.40 per cent. Rs. 2 crores
have been given away in wilful cha-
rity to consignors. If the Audit Re-
port shows that it amounts to Rs. 2
crores, I am perfectly justified in say-
ing that it should amount if proper
calculation is made on all railways and
in every case, to many, many more
crores of rupees than what the Audit
Report says.

Then_ there is the question of sur-
plus stores. I only refer to it as a
guiding factor.- The value of surplus
stores has increased from Rs. 401
crores in 1957-58 to Rs. 6.76 crores in
1961-62 thus raising the percentage of
surplus to total stores balance from 4
to 8 per cent. That is to say, the per-
centage has nearly doubled. Of this
surplus stores more than one-third is
included in dead stores which can
only be disposed of as scrap. This dead
store would amount to Rs. 2 crores. If
we take into calculation all the pilfe-
rage and thefts that go on, detected
and undetected—according to some re-
ports, that goes to line. the pockets of
several persons in railway employ,
whether they are high officials or I
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or IV class servants—you might reach
the staggering figure of Rs. 20 crores
to Rs. 30 crores which are probably
lost to the Railways in this kind of
avoidable waste,

Then, there are the contractors.

Shri U. M. Trivedi: On a point of
order, Sir, there is no quorum.
Quorum is essential. .

Mr. Deputy-Speaker: Well; ring
the bell.

Shri Sham Lal Saraf (Jammu and
Kashmir): Even the Whips themselves
are not present
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Mr, Deputy-Speaker: Order, order;
no discussion across the Benches.

Shri U."M. Trivedi: I am sorry.
Shri Sinhasan Singh raised it.

Shri Bade (Khargone): Where is
the question of party?

Mr, Deputy-Speaker: All are
equally guilty.

Shri U. M. Trivedi: That is why I
came back. ,

Mr. Deputy-Speaker: Yes, Mr.
Yajnik.

Shri Yajnik: I was referring to the
money that is lost in dealing with the
contractors who are play-boys of the
Railway Administration,

The Audit report cited the case of
one timber contractor who had been
favoured with more than 100 con-



Railway

1843 .

tracts and the Audit report says
that the Railways have lost in
dealing with him about Rs, 46
lakhs, some of which has been
paid on totally false bills, and out of
which some money has been collected,
but about Rs. 33 lakhs remain to be
collected and might have to be written
off. These are only samples. You
can well imagine the amount of loss
that would be incurred by the Rail-
ways in dealing with contractors who,
very oféen, give goods and services
below specified standards, but some-
how shut the mouths of the officer in
charge by dubious means.

The most outstanding of these
irregularities that have been brought
to the notice of the public by the
Audit Report is the shortage of coal
found in the wagons sent to the
various destinations and to various
enterprises by the collieries. Extra-
ordinary shortages of coal sent by the
collieries have been detected on the
South Eastern Railway in 1962 as
follows: Bhilai lost 54 per cent;
Waltair 12.29 per cent; Satragachi §
to 7 per cent; Kharagpur 16 per cent,
Bilaspur 9 to 18 per cent, in shortages
ag compared to the invoiced amount.
The amount is invoiced at the station
of cofisignment and yet, while the
coal is in charge of the Railways,
shortage is discovered at the station
of destination: not 1 or 2 or 5 per cent;
the percentages run up to 54 per cent,
a really staggering figure, an all-time
high in such transactions. We are told
that in the Railway wagons, a line was
drawn up to which coal was to be
filled, The Railways had appointed
some staff in order to check wup
whether the wagons were loaded to
that point or not. But, the Railways,
in their inscrutable wisdom, thought
it fit to dispense with that staff as a
measure of economy, with the result
that crores have been wasted, crores
have been lost to the Railways and to
the people, whether it is Bhilai that
has lost or the Railways have to pay
the amount of loss to the consignees.
But, anyway, it is our gift to the col-
liery magnates. How they palmed off
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all the amount that is mentioned in
the invoices written by goods clerks
is anybody’s guess. But the fact re-
mains that crores of rupees have been
lost to the nation by under-hand
means in the interests of the colliery
proprietors.

These few illustrations are suffi-
cient to show what can be done to
save amounts in the next year. I
would certainly say that everyone of
these cases must be carefully inquir-
ed into, and whoever is found guilty
of malpractices should be given con-
dign punishment, however high or low
a position he may occupy in the ser-
vices. But, anyway, to be forewarned
is to be fore-armed. The year is in
front of you. It is no use having vigi-
lance cells and similar cells in order
to check up all these irregularities in
the Railway Administration. The fact
is that if the Railway Ministry itself
becomes a vigilance cell, if everyone
of the Ministers and the Ministers’
associates, and every member of the
Railway Board becomes the incarna-
tion of a vigilance board and gives out
the word that in the new year Govern-
ment will more scrupulously and tho-
roughly examine every case of irregu-
larity and will serve out condign
punishment to whoever is found
guilty, I think that there would be
considerable improvement in the
affairs, and there would be a saving
of many crores of rupees that will
again be there in the Railway Minis-
try’s pockets.

If these two measures are taken,
that is to say, if we estimate properly
the earnings of the railway passenger
fares for the next year at about Rs. 15
crores as they would be in the normal
course, and if we at the same time did
away with even some of the irregula-
rities that plague the footsteps of the
Railway Administration from year to
year, I would say that Government
would have more than Rs. 19 crores in
their pockets, and there would be no
earthly reason whatever for Govern-
ment to levy any surcharge on freight
rates. ' .
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Then, I would submit that while
Government indulges in miserly eco-
nomies in some matters like the dis-
pensing with the necessary inspection
staff at the colliery stations, and while
it is wasting any amount of money on
avoidable expenditure and in useless
stocks, I profoundly regret to say that
some more urgent lines are starved
for want of funds. And if I revert
first and foremost to the broad gauge
link to Kandla, I may not be misunder-
stood as a chauvinist or as a sectarian,
because Kandla was conceived of as a
port alternative to Karachi. It is an
all-India port, It has been developed
as an all-India port. Crores and
crores of rupees have been spent
and are being spent, and what
is the result today? Recently a
newspapers correspondent hag clearly
stated that due to the ina-
dequacy of the rail link, 50,000 tons
of foodgrains and fertilisers have been
awaiting clearance for 8 months in go-
downs at the Kandla port. Kandla is
probably to be declared a free port.
Crores of more money are td be spent.
More goods are being shipped to the
Kandla port. But what is the use?
Kandla itself cannot consume all the
goods. It has to export goods by rail.
If the line capacity on the Palanpur
metre gauge side is limited, the only
other alternative is to have a broad
gauge link with Ahmedabad. There-
fore the Jund-Kandla link has been
planned, But what is the amount of
money that has been spent. Out of Rs.
8 crores to be spent, the amount sanc-
tioned for this—Rs. 6 lakhs have been
spent uptil now; one poor lakh of
rupees is to be spent in 1963-64 while
Rs. 7-92 lakhs are to be spent the year
after. With the result that Kandla
will have more and more goods than
it can possibly handle, and all the
wonderful schemes of development
that are being cogitated by either the
port authorities of Kandia or the Guja-
rat Government or the Central Gov-
ernment are going to hang fire till the
broad gauge link with Jund and
through Jund with Ahmedabad is an
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established fact. I would, therefore,
earnestly request the Ministry to see if
they cannot spend more money on this
and help in the development of a
first class port. It was a dream of Sar-
dar Vallabhbhai Patel. He in his great
wisdom foresaw the necessity of hav-
ing a port on the western cost as an
alternative to Karachi. The port has
been planned and established, but for
want of the minimum amenities that
a railway link can supply, it i$ starved.
I would once again urge the Rail-
way Ministry to see if they cannot
speed up the construction of the Jund-
Kandla link.

Then I must also protest most em-
phatically against the manner in
which the station of Ahmedabad, capi-
tal of Gujarat State, is being starved.
The metre gauge station at Ahmeda-
bad has been remodelled at a break-
neck pace—I was very glad t> see that
the work was put through in a very
record time—but when it comes to the
broad gauge link, things are hanging
fire. Out of the total amount of Rs.
1.93 crores to be spent on this broad
gauge station, only Rs. 47 lakhs have
been spent and only Rs, 60 lakhs are
to be spent in the next year, 'eaving
a big balance of Rs. 86 lakhs for the
years thereafter. Now the tragedy is
this that while the new metre gauge
station has been opened, the old broad
gauge station remains at the same
place, with the result there is a terri-
ble amount of confusion for the pas-
sengers who have to go a long dis-
tance in order to get their connections
in the metre gauge line. We have
been told that all this confusion will
disappear and every passenger will
be very happy as soan as the broad
gauge station is remodelled, but why
don’t you do it soon? What prevents
you from doing it? If you can spend
more than Rs. 2 crores on the Him-
matnagar-Udaipur line during the
next year, why can you not spend the
whole lot of money that you have to
spend for remodelling this broad gauge
station, so that the woes and difficul-
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ties of all kihds of passengers—men,
women and children, old people and
young—might be smoothed away and
redressed within a very short time.

The narrow gauge railways of Guja-
rat, again_ are a sorry spectacle to be-
hold. I have been raising the ques-
tion of the narrow gauge railways
year after year, but unfortunately
there is %o response from the Ministry
and the Government at all. I think it
is time they woke up 'from their slum-
ber. The narrow gauge railways have
to be either scrapped or remodelled.
If they are to continue, let them be
continued in a proper manner with
some new engines, with some new coa-
ches and with the minimum amenities
that are necessary for the travel of
human beings. Unfortunately, people
have very often to travel in the night
in complete darkness. There is no
water and there is no light, They are
so crowded that it is impossible to go
to the lavatorv, Like the friend from
Assam who said that Assam was the
Cinderella of India, which it should
not be in view of its strategic import-
ance, I would say that unfortunately
Gujarat is in the position of 3 second
Cindepella of the railways.

The former Railway Minister, Shri
Jagiivan Ram. told us that he would
look into the upgrading of the Saura-
shtra railways, which are all metre
gauge. that he would see that they
were brought to the standard of the
broad gauge railwavs whi~h operate
in the rest of our State. Unfortuna-
tely, that pr-mise that assurance, has
not been fulfilled. Even todav as you
pass from Viramgam to the other side,
you will feel ase®if vou are in a diffe-
rent railway administration altogether,
The trains move so slowly that you
would feel that yvou were still in the
ante-deluvian davs when the railways
were worked bv the Raias and Maha-
rajas of Saurashtra. I wish the Rail-

~&ay Board and the Railway Ministry
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apply their mind to the matter and
see to it that the Saurashtra railways
which comprise a good network are
brought up to the mark and in conso-
nance and conformity with the rest of
the railway system in Gujarat.

Lastly, I am afraid that all this talk
that we have been having in this
House has been a voice in the wilder-
ness up till now, and probably it will
remain so till the headquarters of the
metre gauge lines are transferred
from Bombay to some place within
Gujarat. T am not indulging in any
linguism, but I do feel that the Wefs-
tern Railway’s management, seated in
Bombay, is not able to do proper jus-
tice especially to the metre gauge and
the narrow gauge lines, to which they
have no direct access at all,

Shri Bade: It should be in Ajmer.

17 hrs.

Shri Yajnik: Anyway, what I say is
that the management of the metre
gauge railway lines leaves much to.be
desired. It is time a separate section
of the Western Railway was fmd

deal with the metre gauge rquu:e—
2ents with its headqua.rters. shifted
to son';e city from Bombay which d?es
not have any metre gauge connection
at all. T would earnestly request the
Railway Ministry carefully to look
into this matter and not to turq a
deaf ear to our woes and cries which
we have been repeating year after
year, Let us not be compe]led.to take
to any agitation the like of which can-
not possibly be permitted under the
present circumstances of emerggncy.
I wish, therefore, the Railway Minis-
try to do what it can in this matter.

17.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, March
4, 1963 /Phalguna 13, 1884 (Saka).



